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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

O.A. No. 622 of 2024 

 
IN THE MATTER OF: 

Varun Gulati                …Applicant  

Versus 

State of Haryana & Ors.         …Respondents  

 
OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON 

BEHALF OF RESPONDENT NO. 51, M/S EUROSPA TERRY 

TOWEL PVT. LTD. 

 
MOST RESPECTFULLY SHOWETH: 

1. That the present objections are being filed on behalf of M/s Eurospa 

Terry Towel Pvt. Ltd., the Respondent No. 51, in compliance with the 

direction dated 27.02.2025 passed by this Hon’ble Tribunal, wherein 

the recently impleaded industries in the Barhi Industrial Area matter 

were directed to file their objections to the Joint Committee Report 

dated 03.01.2025. 

 
2. That at the outset, it is submitted that the observations in the Joint 

Committee Report (hereinafter “the Report”) do not correctly reflect 

the compliance status of the Answering Respondent’s unit. Certain 

findings in the Report appear to be based on assumptions and outdated 
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assessments, rendering them inconsistent with the Answering 

Respondent’s current operational realities. 

 
3. That the Answering Respondent is a medium-scale textile processor 

(bleaching / dyeing / printing of terry towels) operating from Plot No. 

481, Phase-II, HSIIDC Industrial Estate, Barhi, District Sonipat, 

Haryana. The unit possesses valid Consents to Operate (“CTO”) 

under the Water Act and Air Act upto 30.09.2029 and runs a full-

fledged Effluent Treatment Plant (“ETP”) in excess of the Primary 

ETP requirement. 

 
4. OBJECTIONS TO THE JOINT COMMITTEE REPORT: 

 
4.1. That the unit was jointly inspected by officials of CPCB and HSPCB 

on 13.08.2024. On the basis of that inspection a Show Cause Notice 

dated 02.01.2025 alleging (i) absence of effluent logbooks, (ii) 

dilution of effluent with fresh water, and (iii) abnormally low BOD at 

PETP inlet was issued by HSPCB. A comprehensive, point-wise reply 

dated 06.02.2025 along with supporting data was filed within the 

stipulated time. True copies of the Show Cause Notice and the reply 

(with enclosures) are collectively annexed herewith and marked 

ANNEXURE R-1. 

 
4.2. That in the reply to the Show Cause Notice, the Answering 

Respondent submitted that electromagnetic flow-meters are installed 

at all mandated locations-tube-well abstraction, process generation 

and ETP discharge-and the corresponding logbooks are maintained 

daily. Copies for June 2024 - December 2024 were furnished with the 
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reply. Non-maintenance has never been recorded during any statutory 

inspection. 

 
4.3. That further, the Respondent explicated that the compiled water 

balance shows an average fresh-water abstraction of 38.80 KLD 

against a process effluent discharge of 24.65 KLD, which squarely 

meets the CPCB "Charter for Water Recycling & Pollution 

Prevention in Textile Industries" norms (specific consumption & 

discharge). No physical arrangement for by-pass or dilution was 

noticed during inspection. The insinuation of dilution is therefore 

speculative. Discrepancies between the Board's results and samples 

analysed at NABL-accredited laboratories arise from sampling / 

preservation errors; the independent results confirm full compliance 

with prescribed standards. The unit operates a physico-chemical ETP 

followed by activated-carbon filtration-well beyond the mandatory 

PETP-thereby naturally achieving significant pollutant reduction. 

 
4.4. That the Answering Respondent clarified that cleaner-production 

initiatives adopted by the Answering Respondent-including a 

Chemical Management System, switch to ethylene-oxide-based 

detergents and elimination of EDTA-bearing sequestrants-have 

substantially reduced organic load at source. An equalisation tank of 

adequate capacity ensures homogeneous influent, explaining the 

moderated inlet BOD. NABL data annexed with the reply 

corroborated this position. 

 
4.5. That the while issuing Show Cause Notice, HSPCB relies on a static 

snapshot of August 2024 yet has overlooked the continuous 
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compliance improvements implemented thereafter (documented in 

quarterly self-monitoring reports). Compliance is dynamic and ought 

to be judged on present status. 

 
4.6. The inspection was conducted on 13.08.2024, while the SCN was 

issued on 02.01.2025. During this period, all identified issues have 

been addressed. The current compliance status reflects diligent 

adherence to environmental norms. 

 
4.7. That any adverse order based on the findings of the Joint Committee 

Report would have severe financial implications and cause significant 

operational disruptions to the answering respondent. The unit 

employs a large workforce, and any disruption in operations would 

negatively impact the livelihoods of numerous employees and their 

families. The answering respondent is a key contributor to the textile 

industry, and any undue penalties or restrictions would harm not only 

the unit but also suppliers, vendors, and small businesses that rely on 

its operations. 

 
4.8. That in view of the above submissions, the Answering Respondent 

also prayed that the allegations in the Show Cause Notice be 

reconsidered, as they were based on incorrect assumptions and lacked 

substantive evidence. The Respondent requested that its compliance 

measures be duly recognized. The Answering Respondent reiterated 

its commitment to upholding all regulatory standards and sought a fair 

and just resolution of the matter.  

 
5. That the Answering Respondent remains committed to environmental 

sustainability, regulatory compliance, and responsible industrial 
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operations and prays for a just and fair assessment of its compliance 

status. 

 
6. The Answering Respondent further reserves its right to file additional 

pleadings or affidavits, if necessary, in response to any subsequent 

developments in the present proceedings. 

 
 
FILED THROUGH: 

          
[SIDDHARTH BATRA], [ARCHNA YADAV] [SHIVANI CHAWLA] 

        
[CHINMAY DUBEY] & [RHYTHM KATYAL] 

Advocates for Respondent No. 51- M/s Eurospa Terry Towel Pvt. Ltd.. 
8A, Sagar Apartments, 6-Tilak Marg, 

New Delhi-110001. 
Mob.: 9888884445 

Date: 26.05.2025           E-mail: siddharth.batra@satramdass.com 
Place: New Delhi           Phone: 011 4704 6111 
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HARYANA STATE POLLUTION CONTROL BOARD 
Plot No. 1, Sector-15, Part-II, Sonipat  

Ph. - 0130-2236119, E-mail ID: - hspcbrosr@gmail.com 

No. HSPCB/SR/2025/195 Dated: 14/04/2025 
Through Regd. Post/ E-mail 

To 
M/s Eurospa Terry Towel Pvt. Ltd., 
P.N. 481, HSIIDC, Phase-II, Barhi,  
Dist. Sonipat (Haryana) 

Sub: Show Cause Notice for Prosecution & closure action under section 43/44 & 33-A of 
Water (Prevention & Control of Pollution) Act, 1974 and revocation of CTO granted under 
section 27 of Water (Prevention & Control of Pollution) Act, 1974 and under section 21(4) 
of Air (Prevention & Control of Pollution) Act, 1981 alongwith imposition of 
Environmental Compensation as per policy order dated 22.12.2021. 

Ref. In continuation to Show Cause Notice issued by this office vide No. 2683-84 dated 02.01.2025 and 

your reply submitted in this office on 06.02.2025. 

Whereas, your unit is engaged in process of production of Dyed fabric (Dyeing of cotton/ 
Polyester and Nylon) with having processes like textile/fabric/yarn dyeing, colouring followed 
by multiple washing which is water polluting in nature and covered under Red category of consent 
management of the Board dated 04.12.2020 and such kind of units are having large potential of trade 
effluent generation and every possibility of draining out the untreated effluent directly into sewer or 
storm water channels of HSIIDC. 

Whereas, CTO was granted to your unit vide No. 76163943 dated 01-10-2024 for the period 
01/10/2024 - 30/09/2029 with the condition that unit will operate and maintain their Primary Effluent 
Treatment Plant (PETP) regularly and efficiently to keep all parameters within standards prescribed 
under Environment (Protection) Rules,1986. 

Whereas, your unit was inspected on dated 13.08.2024 by the Joint Team of CPCB and 
HSPCB in reference to the OA No.622/2024 titled as Varun Gulati Vs State of Haryana & Ors. pending 
before Hon  informed and effluent sample from inlet and outlet of PETP were 
collected and based upon the report received from CPCB, an SCN was issued to the unit vide letter 
under reference with mentioning said shortcoming/observations that were observed by the joint team. 

Whereas, Industrial Estate, HSIIDC Barhi is situated in the closed vicinity of Drain no. 6 which 
is further merging into River Yamuna and HSIIDC is disposing all kind of treated/ untreated effluent 
generated from industrial estate into said Drain no. 6 through an underground pipeline laid down. 

Whereas, the joint committee constituted in OA No.622/2024 and this office has noticed/ 
observed that there is always untreated discharge available in the storm water channels of the 
Industrial Estate, HSIIDC Barhi throughout the year even in non-rainy days which itself proves that the 
industries are engaged in disposal of untreated trade effluent directly into storm water channel which 
is being finally disposed by HSIIDC by using water pumps in the drain no. 6 through an underground 
pipeline laid down having direct disposal which is ultimately merging in River Yamuna. 

Whereas, as per the provisions of Section 24 of The Water (Prevention and Control of Pollution) 
Act 1974, No person can establish or operate any industrial/ sewage system without the prior consent 
of the Board and cannot discharge untreated trade effluent and sewage disposal in the open land, in 
the drain, in the river etc. which causes pollution to the surface and underground water.  

Whereas, the matter was reviewed recently by River Rejuvenation Committee (RRC) at 
HSPCB Panchkula on dated 09.04.2025 and the chairperson issued clear cut direction to this office 
and SESTF Sonipat to stop such illegal discharge in storm water channel of HSIIDC by any means 
and thereafter to submit action taken report well before the next review meeting fixed to be held on 
dated 18.04.2025 under the chairmanship of worthy Chief Secretary, Haryana for assessing the action 
taken in River Yamuna Action Plan. 

Whereas, the matter was also reviewed by DC-cum- Chairperson SESTF Sonipat and he has 
asked HSIIDC to disconnect such illegal provisions made if any by the individual units without giving 
any further notice being a potential contributor in water pollution in River Yamuna from district Sonipat 
through Drain no. 6 and to initiate applicable action against such violating industry identified if any in 
door-to-door survey to be conducted by SESTF, Sonipat after giving them scope of improvement. 

ANNEXURE R-1
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In view of above explained, and after assessing the reply submitted by you under reference 
you are hereby directed to provide the following information with executing the actions suggested 
below within 07 days of issuance of this notice at your level without any failure: 

 
1. To submit an undertaking/ affidavit that you are not having any separate/ parallel connections 

in storm water channel of Industrial Estate, HSIIDC Barhi by immediately plugging available if 
any within 07 days positively. 

2. To provide the details of total no. of Borewells available in your premises along with their 
underground water extraction capacity in KL/hr or KL/day with copy of logbook maintained for 
last 03 months to assess the actual water extracted out. 

3. To provide the copy of water balance chart of your unit with mentioning of details of raw water 
consumption and its utilization under different heads/ processes in unit with mentioning source 
of procurement of fresh water. 

4. Submit copy of NOC obtained from HWRA for ground water extraction.  
5. To provide the details of all raw materials (with consumption quantity), manufacturing 

processes and all products/ finished good (with quantity) alongwith copies of Form GSTR-1 
showing Statement of Outward Supplies and Form GSTR-2 showing purchase return (inward 
supplies) for last 06 months. 

6. Copy of logbook maintained for PETP installed covering chemical consumption, electricity 
consumption and treated effluent discharge for last 03 months alongwith copy of purchase bills 
of chemicals used in water treatment, servicing bills for change of membrane in PETP 
components in last 01 year. 

7. Copy of valid agreement with service provider i.e. M/s GEPIL for safe and scientific disposal of 
Hazardous Waste generated as PETP sludge along with copy of manifest generated through 
HROCMMS HWM online portal of the Board for last 01 year. 

8. To disclose the actual/ proposed quantum of generation of trade effluent from your unit from 
different water polluting processes in case some revision/ expansion is required in comparison 
to that of mentioned in CTO certificate after following due procedure of the Board in order to 
escalating/ apprising the matter before the competent authorities of HSPCB and HSIIDC for 
capacity enhancement/ augmentation/ upgradation of existing treatment capacity of CETP 
installed in industrial estate Barhi required if any. 

9. To submit the concrete steps taken for water conservation in your unit w.r.t. implementation of 
textile charter laid down by CPCB for water recycling and pollution prevention in textile 
industries for sustainable production. 

10. To provide the arrangements for visible single outlet discharge of treated trade effluent 
generated from your unit at nearest manhole of HSIIDC public sewer and to keep it outside the 
premises of the unit with submitting photographic proof of same. 
 

Additionally, while visiting of your unit by the joint committee constituted in OA No.622/2024 it is 
mentioned in detailed technical report prepared by CPCB that fresh water dilution was observed by 
the team with having following remarks:  
 
With existing treatment scheme such a high reduction in pollution parameters indicates dilution with 

freshwater in PETP at different stages. 
Inlet BOD is too much lower against typical range of 700 to 1000 mg/l, indicating dilution at PETP inlet, Non  

 
 
Therefore, the possibilities of dilution automatically reflect non-adequacy of PETP installed and 
susceptibility of by-passing the untreated trade effluent and moreover, the reply submitted earlier is 
not satisfactory with having following additional shortcomings to be rectified at the level of unit: 
 

i. Unit has not submitted any technical structural adequacy report duly prepared and vetted by 
some reputed Govt. technical institution as suggested by CPCB also, either of the existing PETP 
in case it is found adequate by the unit/institution and no proposal for upgradation or otherwise 
to submit copy of work order, feasibility report to be prepared by some reputed Govt. technical 
institution for executing necessary upgradation in existing PETP in a time bound manner not 
later than 15 days. 

ii. Unit has not submitted any request for re-sampling/ re-assessment/ re-verification of PETP 
installed along with depositing of applicable performance security and resampling fees as per 
policy order of the Board dated 10.12.2020 and fees structure of the Board available on website. 

iii. Unit has not submitted point wise compliance report of the various observations raised in the 
detailed technical report prepared by CPCB, (copy enclosed). 

 
Whereas discharge of effluents more than prescribed standards is violation of section 24 of the 

Water (Prevention & Control of Pollution) Act, 1974 and the violation of section 24 is punishable under 
section 43 of the Water (Prevention & Control of Pollution) Act, 1974. 

 
Whereas, for the above said violations your facility is also liable to be initiated the action of 

Prosecution and closure under section 43/44 & 33-A for violation of Section 24 & 25 of Water 
(Prevention & Control of Pollution) Act, 1974 and to pay the Environmental Compensation in terms of 
the directions of Board issued vide policy order No. 2343- 2381 dated 22/12/2021 as assessed by the 
Board as per methodology defined therein. 
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In view of above you are hereby given and another opportunity to show cause and submit your 

status within 07 days as to why the action of Prosecution under section 43/44 for violation of Section 
24 & 25 and closure under section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and 
revocation of CTO granted under section 27 of Water (Prevention & Control of Pollution) Act, 1974 
and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981 may not be initiated against 
your project and persons responsible along with imposition of Environmental Compensation as 
applicable. 

 
In case the unit still found discharging the trade effluent in excess of prescribed standards or 

through any alternative means like disposing directly into storm water channel of HSIIDC after 
completion of notice period of 07 days given for scope of improvement or otherwise unit fails to 
comply with the deficiencies mentioned above within stipulated period, it will be presumed that you 
have nothing to say in this regard and accept the status above, which will warrant action under section 
33-A of Water (Prevention & Control of Pollution) Act, 1974, besides taking legal action against your 
unit and responsible persons. 

 
Whereas u/s 33-A of Water Act, 1974 "notwithstanding anything contained in any other law, 

but subject to the provisions of this Act, and to any directions that the Central Government may give 
in this behalf, a Board may, in the exercise of its powers and performance of its functions under this 
act, issue any directions in writing to any person, officer or authority, and such person, officer or 
authority shall be bound to comply with such directions. 

 
Explanations for the avoidance of doubts, it is hereby declared that the power to issue 

directions under this section includes the power to direct: - 
 The closure, prohibition or regulation of any industry, operation or process or 
 The stoppage or regulation of supply of electricity, water or any other service". 

 
 

 The non-receipt of reply of this communication will reflect the acceptance of above-mentioned 
non-compliances and that will lead to the action of closure and disconnection of electricity 
supply of the unit. 

 
This may be treated as final opportunity. 

 
DA/ As above 

 
Regional Officer 
Sonipat Region 

 
 

Endst. No.: No. HSPCB/SR/2025/196- 200     Dated:14/04/2025 
 
A copy of above, is forwarded to the following for information and further necessary action 

please: 
1. The Chairman, HSPCB, Panchkula through SEE, Water Cell, HQ. 
2. The DC-cum- Chairperson SESTF, Sonipat. 
3. The Chief Judicial Magistrate as member SESTF nominated by District Session Judge, 

Sonipat. 
4. The ACP, Police Department as member SESTF nominated by Commissioner of Police, 

Sonipat with request to assist the team while its physical verification after expiry of SCN 
period. 

5. The Sr. Manager, HSIIDC, Industrial Estate Barhi with request for disconnection of auxiliary 
storm water connection of the unit existing if any after its physical verification on site, as only 
one outlet discharge of trade effluent is permitted in CTO granted by this office to the unit.  
 

 
 

 
Regional Officer 
Sonipat Region 
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1. Introduction 

M/S Eurospa Terrytowels Pvt. Ltd., #481, HSIIDC, Phase-II, Barhi Industrial Estate 

District- Sonepat, Haryana. Its main work will be all kind of bleaching, dyeing, printing 

and colouring of garments/fabrics. The processing capacity of the factory is 4 ton per 

day on a shift’s operation of 12-15 hours duration. 

The source of water supply is from HSIIDC water supply/ boring water. This water is 

used for the processing, dyeing & washing operations. 

To meet the statutory effluent discharge standards, Company installed an effluent 

treatment plant (ETP) with a capacity of 200 KLD. 

The industry approached the Department of Civil Engineering, Punjab Engineering 

College (Deemed to be University), Chandigarh for carrying out the adequacy 

assessment report of the Effluent Treatment Plant (ETP) installed in the premises of 

the industry to treat the effluent generated through the washing and dyeing process.    

 

1.1  Scope of study 

 

This report aims to prepare an adequacy report of ETP installed in the Company. 

1) Study the treatment efficiency of each unit of ETP. 

2) Determine the required and the existing capacity of each unit of ETP to check 

the adequacy of ETP. 

 

2. Manufacturing process 

 
The manufacturing process flow chart has been shown in Figure 1. Water 

consumption mainly occurs during the washing and dyeing of raw materials.  
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Figure 1: Flow Chart of processing of materials 
 

Garments/ Fabric is the basic raw material, which is converted into the final dyed 

product in the presence of auxiliary chemicals & necessary dye stuff. 

As shown from the process flow chart, the cotton fabric is subjected to washing, 

dyeing, drying & finishing, which are major process involving chemical additives in the 

main dyeing machine. 

Product is taken out & rest of the liquid/water is drained to effluent treatment plant.  

2.1  List of chemicals: 

The textile industry utilizes a wide range of chemicals for dyeing, including dyes 

themselves, auxiliaries, and other chemicals for various purposes. The key chemical 

will be used in dyeing & washing of fabric are given below in Table 1. 
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Table 1: List of chemicals used in the unit 

S. No Chemicals  

1 Caustic Soda 

2 Soda ash 

3 Acetic Acid 

4 Dyes 

5 Hydrogen Peroxide 

6 Salt 

7 Soaping Agents 

8 Enzymes 

9 Softeners 

 

Design discharge: 

Theoretical waste water flow  = 60 KL/day (2.5 m3/hr) 

Design waste water flow  = 200 KL/day (8.33 m3/hr) 

 

2.2  Details of optimum treatment process (ETP): 

From treatment of dyeing wastewater, an intermittent system is suitable to treat the 

waste water. It is proposed to have a Physio-chemical treatment process followed by 

with dual Media Filter & Colour Removal Filter to achieve the prescribed standards as 

per pollution control board norms. The treatment stages used in the effluent treatment 

plant for washing and dyeing of fabric waste water has been shown in Figure 2. 
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Figure 2: Flow chart of effluent treatment plant 

 
 

3. Adequacy assessment of ETP 

The various aspects of the ETP, including its design, operation, and performance, to 

ensure that the plant is capable of effectively treating wastewater to the required 

standards has been checked. Table 2 typically includes a review of the ETP's design, 

including the flow rate and scheme, a detailed examination of the treatment processes 

and process units, and an analysis of the primary, secondary, and tertiary treatment 

stages.  
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Table 2:  Adequacy assessment report of ETP for Eurospa Terrytowels Pvt. Ltd. 
S. 

No. 

Unit Process Required Basis 

of design 

Required 

Capacity 

Size m3/ (Lx B x 

H) 

Existing Capacity Adequacy  Status of work 

1 Flow 60 KLD 

(2.5m3/hr) 

- 200 KLD  

(8.33 m3/hr) 

Adequate Working satisfactory, 

more than half of its 

capacity. 

2 Equalization Tank  

(1 Nos.) 

12hr.  30.0m3 240m3 

(12 x 5.5 x 

3.65+0.3FB) m 

 

Adequate Working satisfactory.  

3 Dosing Tanks (3 nos.) --- -- 500 Ltrs (3 nos) Adequate Working satisfactory.  

4 Flocculator Tank /Flash 

mixture 

45 min  1.875m3 

 

4.50m3 

Dia.= 1.20m, 

H=4.0m 

 

Adequate Working satisfactory, 

Half of its capacity, 

simultaneously with tube 

settler. 
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5 Tube Settler (1 Nos.) 5.0 m3/hr/m2 

Surface Loading, 

1hrs each 

 0.5 m2  2.0 m2 

(2.0 x1.0 x 4.0) m 

Adequate Working satisfactory. 

6 Sand Filter 7.5 m3/hr/m2 

Surface Loading, 

1hrs each 

0.33 m2   0.50 m2  

Dia- 0.8m, H=1.8m 

Adequate Working satisfactory.  

7 Activated Carbon Filter 7.5 m3/hr/m2 

Surface Loading, 

1hrs each 

0.33 m2  0.50 m2  

Dia- 0.8m, H=1.8m 

Adequate Working satisfactory.  

8 Cake collection pit -- -- (2.5x2.0) m2 Adequate Sufficient space for 

collection. 

9 Sludge Disposal -- -- 1.5ton/yearly Adequate  Agreement with GEPIL. 

10 Filter press 7kg/m2 8 Nos. (Size 

0.6x0.6) m  

24 Nos. (Size 

0.6x0.6) m 

Adequate Working satisfactory. 
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Table 3:  Inlet and outlet parameters of waste water of ETP. 

 

   

 

 

 

 

 

 

 

 

 

 

Table 3 show that the results of the waste water from inlet and outlet of ETP are within 

prescribed limits set by HSPCB.   

4. Hazardous Waste Management 

The sludge from tube settler shall be drained into the sludge drying beds and the dry 

material shall be collected in impervious container after putting in HDPE bags to be 

disposed of as advised by the Pollution Control Authority. 

In this process waste sludge will be released in the form of hazardous waste, for which 

sufficient size of site will be provided inside the premises & finally it will be handed over 

S.No. Parameter 
 

Standard Limit 

as per HSPCB 

  Inlet Outlet  

1.  Colour 

(Hazen) 

415 20 Not Specified 

2.  pH 7.8 7.51 6.5 -9.0 

3.  Total Suspended Solids (mg/l) 187 32 1500 

4.  Total Dissolved Solids (mg/l) 2150 2035 2100 

5.  BOD 3 days (27oc) (mg/l) 132.8 62.5 500 

6.  COD (mg/l) 372.5 133.6 1400 

7.  Oil & Grease (mg/l) 5.2 <4 15 

8.  Phosphorous (as P), (mg/l) 1.52 0.41 5.0 

9.  Ammonium as NH4-N, (mg/l) 3.6 1.62 50 
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to Gujrat Enviro Protection & Infrastructure Limited (GEPIL) at CTSDF site Palli, 

Faridabad for further treatment and final disposal. 

5. Maintenance for ETP 

 Equalization tank, reaction & settling tank to be properly cleaned once a month. 

Polyelectrolyte has always to be kept in a homogenous condition so that there is no 

settlement of any undissolved portion. 

 Sludge shall be stacked in the solid drying leachate proof tank or HDPE tank to be 

covered after normal working hours, so that there is no run off during the rain and 

drying material has to be packed in a HDPE bag properly sealed before disposal.  

 Adequate training to the operative staff shall be regularly provided in the correct 

operation & maintenance of the plant. 

 Staff shall also be provided with adequate PPE’s while handling acidic/hazardous 

effluent. 

6. Conclusions 

 The Effluent Treatment Plant installed at M/S Eurospa Terrytowels Pvt. Ltd. 

complies with the standards of the Haryana State Pollution Control Board (HSPCB). 

 As per the documents provided, a maximum of 90 KLD of water can be extracted 

from the borewell as per the permissions. 

 No river or nala is present nearby. All wastewater generated by the industry is 

treated and then disposed of through the sewage drainage system provided by 

HSIIDC. 

 The quantity of water consumption depends on the Fabric requirements specified 

by the client; therefore, it may vary on a daily basis. 
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 All the effluent generated by the industry is directed to the ETP. No bypass is 

present. 

 All parameters are being monitored regularly. 

 The Effluent Treatment Plant is adequate to treat the 200 KLD of wastewater 

however, at present only 60 KLD of waste water is generated by the unit. 
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Summary of Adequacy Report for ETP for M/S Eurospa Terrytowels Pvt. Ltd. 

S.No. Description Remarks 

1 Name of Unit Eurospa Terrytowels Pvt. Ltd. 

2 Address of the Unit Plot No. 481, HSIIDC, Phase-II, Barhi 

Industrial Estate, District Sonepat, 

Haryana 

3 Activity /Process Washing and yarn dyeing of garments/ 

fabrics 

4 Product Capacity 4 ton/day 

5 Manufacturing Process Yes 

6 Source of water HSIIDC water supply/ boring water 

7 Rate of Water Consumption 

(i) Industrial 74KLD 

(ii) Cooling - 

(iii) Domestic 2 KLD 

(iv) Others 10 KLD 

8 Rate of Effluent Discharge 

(i) Industrial 60 KLD 

(ii) Cooling - 

(iii) Domestic 2 KLD 

(iv) Others - 

9 Location of effluent discharge  

10 Source of trade effluent Dyeing Fabrics/Garments 
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(Investigator) 

  

11 Whether effluent is treated Yes 

12 Whether unit has installed ETP Yes 

13 Detail of ETP Yes 

14 Whether effluent discharge rater is 

monitored 

Yes 

15 Whether manufacturing process/ 

characteristics of raw material have been 

studied thoroughly 

Yes 

16 Whether influent characteristics have 

been monitored 

Yes 

17 Whether any bypass arrangement No 

18 Whether design aspects have been 

considered while evaluating adequacy of 

ETP 

Yes 

19 If modification have been suggested to 

upgrade ETP 

Not required 

20 Whether existing ETP will be able to give 

effluent as per required parameters 

Yes (if operated properly) 
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Adequacy Certificate 

 

Based on the site visit conducted by a team of experts from the Civil Engineering Department (CED), 

Punjab Engineering College (Deemed to be University), Chandigarh, to M/s Eurospa Terrytowels Pvt. 

Ltd., Plot No. 481, HSIIDC, Phase-II, Barhi Industrial Estate, District Sonepat, Haryana, and the 

subsequent review of the infrastructure related to the effluent treatment plant (ETP), including its 

specifications and historical performance data (as detailed in this report), it has been determined 

that the existing ETP is adequately equipped to handle the effluent generated from a production 

capacity of 4 ton per day, in accordance with the parameters outlined in the report. 

 

 

(Investigator) 
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Images of various units of ETP at Eurospa Terrytowels Pvt. Ltd. 
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INLET OUTLET 
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FORM GSTR-1
[See rule 59(1)]

Details of outward supplies of goods or services
Financial year 2024-25

Tax period February

1 GSTIN 06AACCE9271C1ZT

2 (a) Legal name of the registered person EUROSPA TERRYTOWELS PRIVATE LIMITED

(b) Trade name if any EUROSPA TERRY TOWELS PVT. LTD.

(c) ARN AA060225189498R

(d) ARN date 10/03/2025

Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

4A - Taxable outward supplies made to registered persons (other than reverse charge supplies) including supplies made through e-commerce operator attracting TCS - B2B Regular

Total 69 Invoice 1,07,40,249.41 38,693.00 2,49,159.86 2,49,159.86 0.00

4B - Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse charge

Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

5 - Taxable outward inter-state supplies made to unregistered persons (where invoice value is more than Rs. 1 lakh) including supplies made through e-commerce operator, rate wise - B2CL (Large)

Total 0 Invoice 0.00 0.00 0.00

6A – Exports (with/without payment)

Total 7 Invoice 2,65,92,145.65 13,29,607.28 0.00

- EXPWP 7 Invoice 2,65,92,145.65 13,29,607.28 0.00

- EXPWOP 0 Invoice 0.00

6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP

Total 0 Invoice 0.00 0.00 0.00

- SEZWP 0 Invoice 0.00 0.00 0.00

- SEZWOP 0 Invoice 0.00

6C - Deemed Exports – DE

Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

7- Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the supplies covered in Table 5) including supplies made through e-commerce operator attracting TCS - B2CS (Others)

IP Address: 116.204.190.50  FINAL  
544951



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

8 - Nil rated, exempted and non GST outward supplies

Total 13,65,810.00

- Nil 13,65,810.00

- Exempted 0.00

- Non-GST 0.00

9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Regular

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Reverse charge

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

9A - Amendment to Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh) in returns of earlier tax periods in table 5 - B2CL (Large)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00

9A - Amendment to Export supplies in returns of earlier tax periods in table 6A (EXPWP/EXPWOP)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

Net differential amount (Amended - Original) - Total 0.00 0.00 0.00

- EXPWP 0 Invoice 0.00 0.00 0.00

- EXPWOP 0 Invoice 0.00

9A - Amendment to supplies made to SEZ units or SEZ developers in returns of earlier tax periods in table 6B (SEZWP/SEZWOP)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

Net differential amount (Amended - Original) - Total 0.00 0.00 0.00

- SEZWP 0 Invoice 0.00 0.00 0.00

- SEZWOP 0 Invoice 0.00

9A - Amendment to Deemed Exports in returns of earlier tax periods in table 6C (DE)

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

9B - Credit/Debit Notes (Registered) – CDNR

IP Address: 116.204.190.50  FINAL  
554952



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Total - Net off debit/credit notes (Debit notes - Credit notes) 8 Note -4,71,063.40 0.00 -11,776.59 -11,776.59 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net Total (Debit notes – Credit notes) 8 Note -4,71,063.40 0.00 -11,776.59 -11,776.59 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00 0.00 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 6C – DE

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00 0.00 0.00

 

9B - Credit/Debit Notes (Unregistered) – CDNUR

Total - Net off debit/credit notes (Debit notes - Credit notes) 0 Note 0.00 0.00 0.00

Unregistered Type 

-  B2CL 0 Note 0.00 0.00 0.00

-  EXPWP 0 Note 0.00 0.00 0.00

-  EXPWOP 0 Note 0.00

 

9C - Amended Credit/Debit Notes (Registered) - CDNRA    

Amended amount - Total 0 Note 0.00 0.00 0.00 0.00 0.00

Net Differential amount (Net Amended Debit notes - Net 
Amended Credit notes) - Total

0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6C – DE

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

 

9C - Amended Credit/Debit Notes (Unregistered) - CDNURA

Amended amount - Total 0 Note 0.00 0.00 0.00

Net Differential amount (Net Amended Debit notes - Net 
Amended Credit notes) - Total

0.00 0.00 0.00

Unregistered Type 

IP Address: 116.204.190.50  FINAL  
564953



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

- B2CL 0 Note 0.00 0.00 0.00

- EXPWP 0 Note 0.00 0.00 0.00

- EXPWOP 0 Note 0.00

10 - Amendment to taxable outward supplies made to unregistered person in returns for earlier tax periods in table 7 including supplies made through e-commerce operator attracting TCS - B2C (Others)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

11A(1), 11A(2) - Advances received for which invoice has not been issued (tax amount to be added to the output tax liability) (Net of refund vouchers, if any)

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

11B(1), 11B(2) - Advance amount received in earlier tax period and adjusted against the supplies being shown in this tax period in Table Nos. 4, 5, 6 and 7 (Net of refund vouchers, if any)

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

11A - Amendment to advances received in returns for earlier tax periods in table 11A(1), 11A(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Total 0.00 0.00 0.00 0.00 0.00

11B - Amendment to advances adjusted in returns for earlier tax periods in table 11B(1), 11B(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Total 0.00 0.00 0.00 0.00 0.00

12 - HSN-wise summary of outward supplies

Total 5 NA 3,82,27,141.66 13,68,300.28 2,37,383.27 2,37,383.27 0.00

13 - Documents issued

Net issued documents 89 All Documents

14 - Supplies made through E-Commerce Operators

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

(a) Liable to collect tax u/s 52 0 Net Value 0.00 0.00 0.00 0.00 0.00

(b) Liable to pay tax u/s 9(5) 0 Net Value 0.00 0.00 0.00 0.00 0.00

14A - Amended Supplies made through E-Commerce Operators

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

(a) Liable to collect tax u/s 52

IP Address: 116.204.190.50  FINAL  
574954



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

(b) Liable to pay tax u/s 9(5)

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

15 - Supplies U/s 9(5) 

Total 0 Document/Net 
Value

0.00 0.00 0.00 0.00 0.00

- For Registered Recipients 0 Document 0.00 0.00 0.00 0.00 0.00

- Regular 0 Document 0.00 0.00 0.00 0.00 0.00

- DE 0 Document 0.00 0.00 0.00 0.00 0.00

- SEZWP 0 Document 0.00 0.00 0.00

- SEZWOP 0 Document 0.00

- For Unregistered Recipient 0 Net Value 0.00 0.00 0.00 0.00 0.00

15A (I) - Amended Supplies U/s 9(5) – For Registered Recipients

Amended amount - Total 0 Document 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Document 0.00 0.00 0.00 0.00 0.00

- Regular 0 Document 0.00 0.00 0.00 0.00 0.00

- DE 0 Document 0.00 0.00 0.00 0.00 0.00

- SEZWP 0 Document 0.00 0.00 0.00

- SEZWOP 0 Document 0.00

15A (II) - Amended Supplies U/s 9(5) – For Unregistered Recipients

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

Total Liability (Outward supplies other than Reverse charge) 3,82,27,141.66 13,68,300.28 2,37,383.27 2,37,383.27 0.00

Verification:
I hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case 
of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 10/03/2025
Signature
Name of Authorized Signatory
JITESH RAHEJA
Designation/Status: DIRECTOR

IP Address: 116.204.190.50  FINAL  
584955



FORM GSTR-1
[See rule 59(1)]

Details of outward supplies of goods or services
Financial year 2024-25

Tax period March

1 GSTIN 06AACCE9271C1ZT

2 (a) Legal name of the registered person EUROSPA TERRYTOWELS PRIVATE LIMITED

(b) Trade name if any EUROSPA TERRY TOWELS PVT. LTD.

(c) ARN AA0603252226793

(d) ARN date 10/04/2025

Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

4A - Taxable outward supplies made to registered persons (other than reverse charge supplies) including supplies made through e-commerce operator attracting TCS - B2B Regular

Total 87 Invoice 2,13,33,956.27 3,02,979.69 3,88,712.87 3,88,712.87 0.00

 

4B - Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse charge

Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

 

5 - Taxable outward inter-state supplies made to unregistered persons (where invoice value is more than Rs. 1 lakh) including supplies made through e-commerce operator, rate wise - B2CL (Large)

Total 0 Invoice 0.00 0.00 0.00

 

6A – Exports (with/without payment)

Total 8 Invoice 2,63,63,063.56 13,18,153.18 0.00

-  EXPWP 8 Invoice 2,63,63,063.56 13,18,153.18 0.00

-  EXPWOP 0 Invoice 0.00

 

6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP

Total 0 Invoice 0.00 0.00 0.00

-  SEZWP 0 Invoice 0.00 0.00 0.00

-  SEZWOP 0 Invoice 0.00

 

6C - Deemed Exports – DE

Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

 

7- Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the supplies covered in Table 5) including supplies made through e-commerce operator attracting TCS - B2CS (Others)

IP Address: 116.204.190.50  FINAL  
594956



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

8 - Nil rated, exempted and non GST outward supplies

Total 20,76,377.00

-  Nil 20,76,377.00

-  Exempted 0.00

-  Non-GST 0.00

 

9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Regular

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Reverse charge

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

9A - Amendment to Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh) in returns of earlier tax periods in table 5 - B2CL (Large)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00

 

9A - Amendment to Export supplies in returns of earlier tax periods in table 6A (EXPWP/EXPWOP)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

Net differential amount (Amended - Original) - Total 0.00 0.00 0.00

-  EXPWP 0 Invoice 0.00 0.00 0.00

-  EXPWOP 0 Invoice 0.00

 

9A - Amendment to supplies made to SEZ units or SEZ developers in returns of earlier tax periods in table 6B (SEZWP/SEZWOP)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

Net differential amount (Amended - Original) - Total 0.00 0.00 0.00

-  SEZWP 0 Invoice 0.00 0.00 0.00

-  SEZWOP 0 Invoice 0.00

 

9A - Amendment to Deemed Exports in returns of earlier tax periods in table 6C (DE)

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

9B - Credit/Debit Notes (Registered) – CDNR

IP Address: 116.204.190.50  FINAL  
604957



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Total - Net off debit/credit notes (Debit notes - Credit notes) 12 Note -5,82,463.86 -4,988.19 -12,400.02 -12,400.02 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net Total (Debit notes – Credit notes) 12 Note -5,82,463.86 -4,988.19 -12,400.02 -12,400.02 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00 0.00 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 6C – DE

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00 0.00 0.00

 

9B - Credit/Debit Notes (Unregistered) – CDNUR

Total - Net off debit/credit notes (Debit notes - Credit notes) 0 Note 0.00 0.00 0.00

Unregistered Type 

-  B2CL 0 Note 0.00 0.00 0.00

-  EXPWP 0 Note 0.00 0.00 0.00

-  EXPWOP 0 Note 0.00

 

9C - Amended Credit/Debit Notes (Registered) - CDNRA    

Amended amount - Total 0 Note 0.00 0.00 0.00 0.00 0.00

Net Differential amount (Net Amended Debit notes - Net 
Amended Credit notes) - Total

0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6C – DE

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

 

9C - Amended Credit/Debit Notes (Unregistered) - CDNURA

Amended amount - Total 0 Note 0.00 0.00 0.00

Net Differential amount (Net Amended Debit notes - Net 
Amended Credit notes) - Total

0.00 0.00 0.00

Unregistered Type 

IP Address: 116.204.190.50  FINAL  
614958



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

-  B2CL 0 Note 0.00 0.00 0.00

-  EXPWP 0 Note 0.00 0.00 0.00

-  EXPWOP 0 Note 0.00

 

10 - Amendment to taxable outward supplies made to unregistered person in returns for earlier tax periods in table 7 including supplies made through e-commerce operator attracting TCS - B2C (Others)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

11A(1), 11A(2) - Advances received for which invoice has not been issued (tax amount to be added to the output tax liability) (Net of refund vouchers, if any)

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

11B(1), 11B(2) - Advance amount received in earlier tax period and adjusted against the supplies being shown in this tax period in Table Nos. 4, 5, 6 and 7 (Net of refund vouchers, if any)

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

11A - Amendment to advances received in returns for earlier tax periods in table 11A(1), 11A(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Total 0.00 0.00 0.00 0.00 0.00

 

11B - Amendment to advances adjusted in returns for earlier tax periods in table 11B(1), 11B(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Total 0.00 0.00 0.00 0.00 0.00

 

12 - HSN-wise summary of outward supplies

Total 9 NA 4,91,90,932.97 16,16,144.68 3,76,312.85 3,76,312.85 0.00

 

13 - Documents issued

Net issued documents 111 All Documents

 

14 - Supplies made through E-Commerce Operators

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

(a) Liable to collect tax u/s 52 0 Net Value 0.00 0.00 0.00 0.00 0.00

(b) Liable to pay tax u/s 9(5) 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

14A - Amended Supplies made through E-Commerce Operators

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

(a) Liable to collect tax u/s 52

IP Address: 116.204.190.50  FINAL  
624959



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

(b) Liable to pay tax u/s 9(5)

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

15 - Supplies U/s 9(5) 

Total 0 Document/Net 
Value

0.00 0.00 0.00 0.00 0.00

-  For Registered Recipients 0 Document 0.00 0.00 0.00 0.00 0.00

  -     Regular 0 Document 0.00 0.00 0.00 0.00 0.00

  -     DE 0 Document 0.00 0.00 0.00 0.00 0.00

  -     SEZWP 0 Document 0.00 0.00 0.00

  -     SEZWOP 0 Document 0.00

  -  For Unregistered Recipient 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

15A (I) - Amended Supplies U/s 9(5) – For Registered Recipients

Amended amount - Total 0 Document 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Document 0.00 0.00 0.00 0.00 0.00

  -     Regular 0 Document 0.00 0.00 0.00 0.00 0.00

  -     DE 0 Document 0.00 0.00 0.00 0.00 0.00

  -     SEZWP 0 Document 0.00 0.00 0.00

  -     SEZWOP 0 Document 0.00

 

15A (II) - Amended Supplies U/s 9(5) – For Unregistered Recipients

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

Total Liability (Outward supplies other than Reverse charge) 4,91,90,932.97 16,16,144.68 3,76,312.85 3,76,312.85 0.00

Verification:
I hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case 
of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 10/04/2025
Signature
Name of Authorized Signatory
DIVYANG RAHEJA
Designation/Status: DIRECTOR

IP Address: 116.204.190.50  FINAL  
634960



FORM GSTR-1
[See rule 59(1)]

Details of outward supplies of goods or services
Financial year 2024-25

Tax period October

1 GSTIN 06AACCE9271C1ZT

2 (a) Legal name of the registered person EUROSPA TERRYTOWELS PRIVATE LIMITED

(b) Trade name if any EUROSPA TERRY TOWELS PVT. LTD.

(c) ARN AA061024181318E

(d) ARN date 09/11/2024

Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

4A - Taxable outward supplies made to registered persons (other than reverse charge supplies) including supplies made through e-commerce operator attracting TCS - B2B Regular

Total 71 Invoice 1,16,40,796.82 2,11,823.40 1,88,227.80 1,88,227.80 0.00

 

4B - Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse charge

Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

 

5 - Taxable outward inter-state supplies made to unregistered persons (where invoice value is more than Rs. 1 lakh) including supplies made through e-commerce operator, rate wise - B2CL (Large)

Total 0 Invoice 0.00 0.00 0.00

 

6A – Exports (with/without payment)

Total 3 Invoice 1,08,71,584.26 5,43,579.21 0.00

-  EXPWP 3 Invoice 1,08,71,584.26 5,43,579.21 0.00

-  EXPWOP 0 Invoice 0.00

 

6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP

Total 0 Invoice 0.00 0.00 0.00

-  SEZWP 0 Invoice 0.00 0.00 0.00

-  SEZWOP 0 Invoice 0.00

 

6C - Deemed Exports – DE

Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

 

7- Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the supplies covered in Table 5) including supplies made through e-commerce operator attracting TCS - B2CS (Others)

IP Address: 116.204.190.50  FINAL  
644961



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

8 - Nil rated, exempted and non GST outward supplies

Total 14,19,464.00

-  Nil 14,19,464.00

-  Exempted 0.00

-  Non-GST 0.00

 

9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Regular

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Reverse charge

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

9A - Amendment to Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh) in returns of earlier tax periods in table 5 - B2CL (Large)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00

 

9A - Amendment to Export supplies in returns of earlier tax periods in table 6A (EXPWP/EXPWOP)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

Net differential amount (Amended - Original) - Total 0.00 0.00 0.00

-  EXPWP 0 Invoice 0.00 0.00 0.00

-  EXPWOP 0 Invoice 0.00

 

9A - Amendment to supplies made to SEZ units or SEZ developers in returns of earlier tax periods in table 6B (SEZWP/SEZWOP)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

Net differential amount (Amended - Original) - Total 0.00 0.00 0.00

-  SEZWP 0 Invoice 0.00 0.00 0.00

-  SEZWOP 0 Invoice 0.00

 

9A - Amendment to Deemed Exports in returns of earlier tax periods in table 6C (DE)

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

9B - Credit/Debit Notes (Registered) – CDNR

IP Address: 116.204.190.50  FINAL  
654962



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Total - Net off debit/credit notes (Debit notes - Credit notes) 2 Note -73,154.87 0.00 -1,828.87 -1,828.87 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net Total (Debit notes – Credit notes) 2 Note -73,154.87 0.00 -1,828.87 -1,828.87 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00 0.00 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 6C – DE

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00 0.00 0.00

 

9B - Credit/Debit Notes (Unregistered) – CDNUR

Total - Net off debit/credit notes (Debit notes - Credit notes) 0 Note 0.00 0.00 0.00

Unregistered Type 

-  B2CL 0 Note 0.00 0.00 0.00

-  EXPWP 0 Note 0.00 0.00 0.00

-  EXPWOP 0 Note 0.00

 

9C - Amended Credit/Debit Notes (Registered) - CDNRA    

Amended amount - Total 0 Note 0.00 0.00 0.00 0.00 0.00

Net Differential amount (Net Amended Debit notes - Net 
Amended Credit notes) - Total

0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6C – DE

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

 

9C - Amended Credit/Debit Notes (Unregistered) - CDNURA

Amended amount - Total 0 Note 0.00 0.00 0.00

Net Differential amount (Net Amended Debit notes - Net 
Amended Credit notes) - Total

0.00 0.00 0.00

Unregistered Type 

IP Address: 116.204.190.50  FINAL  
664963



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

-  B2CL 0 Note 0.00 0.00 0.00

-  EXPWP 0 Note 0.00 0.00 0.00

-  EXPWOP 0 Note 0.00

 

10 - Amendment to taxable outward supplies made to unregistered person in returns for earlier tax periods in table 7 including supplies made through e-commerce operator attracting TCS - B2C (Others)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

11A(1), 11A(2) - Advances received for which invoice has not been issued (tax amount to be added to the output tax liability) (Net of refund vouchers, if any)

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

11B(1), 11B(2) - Advance amount received in earlier tax period and adjusted against the supplies being shown in this tax period in Table Nos. 4, 5, 6 and 7 (Net of refund vouchers, if any)

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

11A - Amendment to advances received in returns for earlier tax periods in table 11A(1), 11A(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Total 0.00 0.00 0.00 0.00 0.00

 

11B - Amendment to advances adjusted in returns for earlier tax periods in table 11B(1), 11B(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Total 0.00 0.00 0.00 0.00 0.00

 

12 - HSN-wise summary of outward supplies

Total 8 NA 2,38,58,690.21 7,55,402.61 1,86,398.93 1,86,398.93 0.00

 

13 - Documents issued

Net issued documents 78 All Documents

 

14 - Supplies made through E-Commerce Operators

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

(a) Liable to collect tax u/s 52 0 Net Value 0.00 0.00 0.00 0.00 0.00

(b) Liable to pay tax u/s 9(5) 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

14A - Amended Supplies made through E-Commerce Operators

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

(a) Liable to collect tax u/s 52

IP Address: 116.204.190.50  FINAL  
674964



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

(b) Liable to pay tax u/s 9(5)

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

15 - Supplies U/s 9(5) 

Total 0 Document/Net 
Value

0.00 0.00 0.00 0.00 0.00

-  For Registered Recipients 0 Document 0.00 0.00 0.00 0.00 0.00

  -     Regular 0 Document 0.00 0.00 0.00 0.00 0.00

  -     DE 0 Document 0.00 0.00 0.00 0.00 0.00

  -     SEZWP 0 Document 0.00 0.00 0.00

  -     SEZWOP 0 Document 0.00

  -  For Unregistered Recipient 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

15A (I) - Amended Supplies U/s 9(5) – For Registered Recipients

Amended amount - Total 0 Document 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Document 0.00 0.00 0.00 0.00 0.00

  -     Regular 0 Document 0.00 0.00 0.00 0.00 0.00

  -     DE 0 Document 0.00 0.00 0.00 0.00 0.00

  -     SEZWP 0 Document 0.00 0.00 0.00

  -     SEZWOP 0 Document 0.00

 

15A (II) - Amended Supplies U/s 9(5) – For Unregistered Recipients

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

Total Liability (Outward supplies other than Reverse charge) 2,38,58,690.21 7,55,402.61 1,86,398.93 1,86,398.93 0.00

Verification:
I hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case 
of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 09/11/2024
Signature
Name of Authorized Signatory
DIVYANG RAHEJA
Designation/Status: DIRECTOR

IP Address: 116.204.190.50  FINAL  
684965



FORM GSTR-1
[See rule 59(1)]

Details of outward supplies of goods or services
Financial year 2024-25

Tax period November

1 GSTIN 06AACCE9271C1ZT

2 (a) Legal name of the registered person EUROSPA TERRYTOWELS PRIVATE LIMITED

(b) Trade name if any EUROSPA TERRY TOWELS PVT. LTD.

(c) ARN AA061124183461H

(d) ARN date 10/12/2024

Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

4A - Taxable outward supplies made to registered persons (other than reverse charge supplies) including supplies made through e-commerce operator attracting TCS - B2B Regular

Total 68 Invoice 1,49,70,476.89 95,367.00 3,26,756.96 3,26,756.96 0.00

4B - Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse charge

Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

5 - Taxable outward inter-state supplies made to unregistered persons (where invoice value is more than Rs. 1 lakh) including supplies made through e-commerce operator, rate wise - B2CL (Large)

Total 0 Invoice 0.00 0.00 0.00

6A – Exports (with/without payment)

Total 2 Invoice 50,17,773.53 2,50,888.67 0.00

- EXPWP 2 Invoice 50,17,773.53 2,50,888.67 0.00

- EXPWOP 0 Invoice 0.00

6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP

Total 0 Invoice 0.00 0.00 0.00

- SEZWP 0 Invoice 0.00 0.00 0.00

- SEZWOP 0 Invoice 0.00

6C - Deemed Exports – DE

Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

7- Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the supplies covered in Table 5) including supplies made through e-commerce operator attracting TCS - B2CS (Others)

IP Address: 116.204.190.50  FINAL  
694966



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Total 1 Net Value 19,683.00 984.15 0.00 0.00 0.00

 

8 - Nil rated, exempted and non GST outward supplies

Total 11,88,037.00

-  Nil 11,88,037.00

-  Exempted 0.00

-  Non-GST 0.00

 

9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Regular

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Reverse charge

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

9A - Amendment to Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh) in returns of earlier tax periods in table 5 - B2CL (Large)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00

 

9A - Amendment to Export supplies in returns of earlier tax periods in table 6A (EXPWP/EXPWOP)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

Net differential amount (Amended - Original) - Total 0.00 0.00 0.00

-  EXPWP 0 Invoice 0.00 0.00 0.00

-  EXPWOP 0 Invoice 0.00

 

9A - Amendment to supplies made to SEZ units or SEZ developers in returns of earlier tax periods in table 6B (SEZWP/SEZWOP)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

Net differential amount (Amended - Original) - Total 0.00 0.00 0.00

-  SEZWP 0 Invoice 0.00 0.00 0.00

-  SEZWOP 0 Invoice 0.00

 

9A - Amendment to Deemed Exports in returns of earlier tax periods in table 6C (DE)

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

9B - Credit/Debit Notes (Registered) – CDNR

IP Address: 116.204.190.50  FINAL  
704967



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Total - Net off debit/credit notes (Debit notes - Credit notes) 2 Note -10,67,384.00 -47,727.60 -2,820.80 -2,820.80 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net Total (Debit notes – Credit notes) 2 Note -10,67,384.00 -47,727.60 -2,820.80 -2,820.80 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00 0.00 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 6C – DE

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00 0.00 0.00

 

9B - Credit/Debit Notes (Unregistered) – CDNUR

Total - Net off debit/credit notes (Debit notes - Credit notes) 0 Note 0.00 0.00 0.00

Unregistered Type 

-  B2CL 0 Note 0.00 0.00 0.00

-  EXPWP 0 Note 0.00 0.00 0.00

-  EXPWOP 0 Note 0.00

 

9C - Amended Credit/Debit Notes (Registered) - CDNRA    

Amended amount - Total 0 Note 0.00 0.00 0.00 0.00 0.00

Net Differential amount (Net Amended Debit notes - Net 
Amended Credit notes) - Total

0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6C – DE

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

 

9C - Amended Credit/Debit Notes (Unregistered) - CDNURA

Amended amount - Total 0 Note 0.00 0.00 0.00

Net Differential amount (Net Amended Debit notes - Net 
Amended Credit notes) - Total

0.00 0.00 0.00

Unregistered Type 

IP Address: 116.204.190.50  FINAL  
714968



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

-  B2CL 0 Note 0.00 0.00 0.00

-  EXPWP 0 Note 0.00 0.00 0.00

-  EXPWOP 0 Note 0.00

 

10 - Amendment to taxable outward supplies made to unregistered person in returns for earlier tax periods in table 7 including supplies made through e-commerce operator attracting TCS - B2C (Others)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

11A(1), 11A(2) - Advances received for which invoice has not been issued (tax amount to be added to the output tax liability) (Net of refund vouchers, if any)

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

11B(1), 11B(2) - Advance amount received in earlier tax period and adjusted against the supplies being shown in this tax period in Table Nos. 4, 5, 6 and 7 (Net of refund vouchers, if any)

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

11A - Amendment to advances received in returns for earlier tax periods in table 11A(1), 11A(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Total 0.00 0.00 0.00 0.00 0.00

 

11B - Amendment to advances adjusted in returns for earlier tax periods in table 11B(1), 11B(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Total 0.00 0.00 0.00 0.00 0.00

 

12 - HSN-wise summary of outward supplies

Total 8 NA 2,01,28,586.42 2,99,512.22 3,23,936.16 3,23,936.16 0.00

 

13 - Documents issued

Net issued documents 74 All Documents

 

14 - Supplies made through E-Commerce Operators

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

(a) Liable to collect tax u/s 52 0 Net Value 0.00 0.00 0.00 0.00 0.00

(b) Liable to pay tax u/s 9(5) 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

14A - Amended Supplies made through E-Commerce Operators

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

(a) Liable to collect tax u/s 52

IP Address: 116.204.190.50  FINAL  
724969



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

(b) Liable to pay tax u/s 9(5)

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

15 - Supplies U/s 9(5) 

Total 0 Document/Net 
Value

0.00 0.00 0.00 0.00 0.00

-  For Registered Recipients 0 Document 0.00 0.00 0.00 0.00 0.00

  -     Regular 0 Document 0.00 0.00 0.00 0.00 0.00

  -     DE 0 Document 0.00 0.00 0.00 0.00 0.00

  -     SEZWP 0 Document 0.00 0.00 0.00

  -     SEZWOP 0 Document 0.00

  -  For Unregistered Recipient 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

15A (I) - Amended Supplies U/s 9(5) – For Registered Recipients

Amended amount - Total 0 Document 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Document 0.00 0.00 0.00 0.00 0.00

  -     Regular 0 Document 0.00 0.00 0.00 0.00 0.00

  -     DE 0 Document 0.00 0.00 0.00 0.00 0.00

  -     SEZWP 0 Document 0.00 0.00 0.00

  -     SEZWOP 0 Document 0.00

 

15A (II) - Amended Supplies U/s 9(5) – For Unregistered Recipients

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

Total Liability (Outward supplies other than Reverse charge) 2,01,28,586.42 2,99,512.22 3,23,936.16 3,23,936.16 0.00

Verification:
I hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case 
of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 10/12/2024
Signature
Name of Authorized Signatory
JITESH RAHEJA
Designation/Status: DIRECTOR

IP Address: 116.204.190.50  FINAL  
734970



FORM GSTR-1
[See rule 59(1)]

Details of outward supplies of goods or services
Financial year 2024-25

Tax period December

1 GSTIN 06AACCE9271C1ZT

2 (a) Legal name of the registered person EUROSPA TERRYTOWELS PRIVATE LIMITED

(b) Trade name if any EUROSPA TERRY TOWELS PVT. LTD.

(c) ARN AA061224252641J

(d) ARN date 11/01/2025

Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

4A - Taxable outward supplies made to registered persons (other than reverse charge supplies) including supplies made through e-commerce operator attracting TCS - B2B Regular

Total 73 Invoice 1,76,05,039.54 1,28,157.07 3,79,467.43 3,79,467.43 0.00

 

4B - Taxable outward supplies made to registered persons attracting tax on reverse charge - B2B Reverse charge

Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

 

5 - Taxable outward inter-state supplies made to unregistered persons (where invoice value is more than Rs. 1 lakh) including supplies made through e-commerce operator, rate wise - B2CL (Large)

Total 0 Invoice 0.00 0.00 0.00

 

6A – Exports (with/without payment)

Total 2 Invoice 72,70,525.65 3,63,526.28 0.00

-  EXPWP 2 Invoice 72,70,525.65 3,63,526.28 0.00

-  EXPWOP 0 Invoice 0.00

 

6B - Supplies made to SEZ unit or SEZ developer - SEZWP/SEZWOP

Total 0 Invoice 0.00 0.00 0.00

-  SEZWP 0 Invoice 0.00 0.00 0.00

-  SEZWOP 0 Invoice 0.00

 

6C - Deemed Exports – DE

Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

 

7- Taxable supplies (Net of debit and credit notes) to unregistered persons (other than the supplies covered in Table 5) including supplies made through e-commerce operator attracting TCS - B2CS (Others)

IP Address: 116.204.190.50  FINAL  
744971



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

8 - Nil rated, exempted and non GST outward supplies

Total 0.00

-  Nil 0.00

-  Exempted 0.00

-  Non-GST 0.00

 

9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Regular

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

9A - Amendment to taxable outward supplies made to registered person in returns of earlier tax periods in table 4 - B2B Reverse charge

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

9A - Amendment to Inter-State supplies made to unregistered person (where invoice value is more than Rs. 1 lakh) in returns of earlier tax periods in table 5 - B2CL (Large)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00

 

9A - Amendment to Export supplies in returns of earlier tax periods in table 6A (EXPWP/EXPWOP)

Amended amount - Total 1 Invoice 38,90,245.63 1,94,512.28 0.00

Net differential amount (Amended - Original) - Total 0.00 0.00 0.00

-  EXPWP 1 Invoice 0.00 0.00 0.00

-  EXPWOP 0 Invoice 0.00

 

9A - Amendment to supplies made to SEZ units or SEZ developers in returns of earlier tax periods in table 6B (SEZWP/SEZWOP)

Amended amount - Total 0 Invoice 0.00 0.00 0.00

Net differential amount (Amended - Original) - Total 0.00 0.00 0.00

-  SEZWP 0 Invoice 0.00 0.00 0.00

-  SEZWOP 0 Invoice 0.00

 

9A - Amendment to Deemed Exports in returns of earlier tax periods in table 6C (DE)

Amended amount - Total 0 Invoice 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

9B - Credit/Debit Notes (Registered) – CDNR

IP Address: 116.204.190.50  FINAL  
754972



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Total - Net off debit/credit notes (Debit notes - Credit notes) 6 Note -2,97,008.12 -9,407.61 -2,721.41 -2,721.41 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net Total (Debit notes – Credit notes) 6 Note -2,97,008.12 -9,407.61 -2,721.41 -2,721.41 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00 0.00 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00

Credit / Debit notes issued to registered person for taxable outward supplies in table 6C – DE

Net Total (Debit notes – Credit notes) 0 Note 0.00 0.00 0.00 0.00 0.00

 

9B - Credit/Debit Notes (Unregistered) – CDNUR

Total - Net off debit/credit notes (Debit notes - Credit notes) 0 Note 0.00 0.00 0.00

Unregistered Type 

-  B2CL 0 Note 0.00 0.00 0.00

-  EXPWP 0 Note 0.00 0.00 0.00

-  EXPWOP 0 Note 0.00

 

9C - Amended Credit/Debit Notes (Registered) - CDNRA    

Amended amount - Total 0 Note 0.00 0.00 0.00 0.00 0.00

Net Differential amount (Net Amended Debit notes - Net 
Amended Credit notes) - Total

0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Regular

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 4 other than table 6 - B2B Reverse charge

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6B - SEZWP/SEZWOP

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00

Amended Credit / Debit notes issued to registered person for taxable outward supplies in table 6C – DE

Net total (Net Amended Debit notes - Net Amended 
Credit notes)

0 Note 0.00 0.00 0.00 0.00 0.00

 

9C - Amended Credit/Debit Notes (Unregistered) - CDNURA

Amended amount - Total 0 Note 0.00 0.00 0.00

Net Differential amount (Net Amended Debit notes - Net 
Amended Credit notes) - Total

0.00 0.00 0.00

Unregistered Type 

IP Address: 116.204.190.50  FINAL  
764973



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

-  B2CL 0 Note 0.00 0.00 0.00

-  EXPWP 0 Note 0.00 0.00 0.00

-  EXPWOP 0 Note 0.00

 

10 - Amendment to taxable outward supplies made to unregistered person in returns for earlier tax periods in table 7 including supplies made through e-commerce operator attracting TCS - B2C (Others)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0.00 0.00 0.00 0.00 0.00

 

11A(1), 11A(2) - Advances received for which invoice has not been issued (tax amount to be added to the output tax liability) (Net of refund vouchers, if any)

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

11B(1), 11B(2) - Advance amount received in earlier tax period and adjusted against the supplies being shown in this tax period in Table Nos. 4, 5, 6 and 7 (Net of refund vouchers, if any)

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

11A - Amendment to advances received in returns for earlier tax periods in table 11A(1), 11A(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Total 0.00 0.00 0.00 0.00 0.00

 

11B - Amendment to advances adjusted in returns for earlier tax periods in table 11B(1), 11B(2) (Net of refund vouchers, if any)

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Total 0.00 0.00 0.00 0.00 0.00

 

12 - HSN-wise summary of outward supplies

Total 7 NA 2,45,78,557.07 4,82,275.74 3,76,746.02 3,76,746.02 0.00

 

13 - Documents issued

Net issued documents 81 All Documents

 

14 - Supplies made through E-Commerce Operators

Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

(a) Liable to collect tax u/s 52 0 Net Value 0.00 0.00 0.00 0.00 0.00

(b) Liable to pay tax u/s 9(5) 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

14A - Amended Supplies made through E-Commerce Operators

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

(a) Liable to collect tax u/s 52

IP Address: 116.204.190.50  FINAL  
774974



Description No. of 
records

Document 
Type Value (₹) Integrated Tax (₹) Central Tax (₹) State/UT Tax (₹) Cess (₹)

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

(b) Liable to pay tax u/s 9(5)

Amended amount – Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

15 - Supplies U/s 9(5) 

Total 0 Document/Net 
Value

0.00 0.00 0.00 0.00 0.00

-  For Registered Recipients 0 Document 0.00 0.00 0.00 0.00 0.00

  -     Regular 0 Document 0.00 0.00 0.00 0.00 0.00

  -     DE 0 Document 0.00 0.00 0.00 0.00 0.00

  -     SEZWP 0 Document 0.00 0.00 0.00

  -     SEZWOP 0 Document 0.00

  -  For Unregistered Recipient 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

15A (I) - Amended Supplies U/s 9(5) – For Registered Recipients

Amended amount - Total 0 Document 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Document 0.00 0.00 0.00 0.00 0.00

  -     Regular 0 Document 0.00 0.00 0.00 0.00 0.00

  -     DE 0 Document 0.00 0.00 0.00 0.00 0.00

  -     SEZWP 0 Document 0.00 0.00 0.00

  -     SEZWOP 0 Document 0.00

 

15A (II) - Amended Supplies U/s 9(5) – For Unregistered Recipients

Amended amount - Total 0 Net Value 0.00 0.00 0.00 0.00 0.00

Net differential amount (Amended - Original) 0 Net Value 0.00 0.00 0.00 0.00 0.00

 

Total Liability (Outward supplies other than Reverse charge) 2,45,78,557.07 4,82,275.74 3,76,746.02 3,76,746.02 0.00

Verification:
I hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my knowledge and belief and nothing has been concealed there from and in case 
of any reduction in output tax liability the benefit thereof has been/ will be passed on to the recipient of supply.

Date: 11/01/2025
Signature
Name of Authorized Signatory
DIVYANG RAHEJA
Designation/Status: DIRECTOR

IP Address: 116.204.190.50  FINAL  
784975



FORM GSTR-2B
Auto-drafted ITC Statement

(From FORM GSTR-1/IFF including E-Commerce supplies, GSTR-1A, GSTR-5 and GSTR-6 and Import data received from ICEGATE)

Financial Year 2024-25

Month January

1.GSTIN 06AACCE9271C1ZT

2(a).Legal name of the registered person EUROSPA TERRYTOWELS PRIVATE LIMITED

2(b).Trade name, if any EUROSPA TERRY TOWELS PVT. LTD.

2(c).Date of generation 14/02/2025

3. ITC Available Summary
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may be availed under FORM GSTR-3B

Part A      ITC Available - Credit may be claimed in relevant headings in GSTR-3B

I
All other ITC - Supplies from 
registered persons other than 
reverse charge (IMS)

4(A)(5) 3,24,470.95 6,54,834.20 6,54,834.20 0.00 Net input tax credit may be 
availed under Table 4(A)(5) of 
FORM GSTR-3B.

Details B2B - Invoices (IMS) 3,24,470.95 6,54,831.20 6,54,831.20 0.00

B2B - Debit Notes (IMS) 0.00 3.00 3.00 0.00

ECO - Documents (IMS) 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 
(IMS)

0.00 0.00 0.00 0.00System Generated794976



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

II Inward Supplies from ISD 4(A)(4) 0.00 0.00 0.00 0.00
Net input tax credit may be 
availed under Table 4(A)(4) of 
FORM GSTR-3B.

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

III Inward Supplies liable for reverse 
charge

3.1(d) 
 4(A)(3)

0.00 0.00 0.00 0.00

These supplies shall be declared 
in Table 3.1(d) of FORM GSTR-3B 
for payment of tax. 
Net input tax credit may be 
availed under Table 4(A)(3) of 
FORM GSTR-3B on payment of 
tax.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

IV Import of Goods 4(A)(1) 0.00 0.00 0.00 0.00
Net input tax credit may be 
availed under Table 4(A)(1) of 
FORM GSTR-3B.

Details IMPG - Import of goods from 
overseas

0.00 0.00 0.00 0.00

IMPG (Amendment) 0.00 0.00 0.00 0.00

IMPGSEZ - Import of goods from 
SEZ

0.00 0.00 0.00 0.00

IMPGSEZ (Amendment) 0.00 0.00 0.00 0.00

Part B      ITC Available – Credit Notes should be net-off against relevant available headings in GSTR-3B

I Others 4(A) 0.00 4,299.61 4,299.61 0.00
Credit Notes shall be net-off 
against relevant ITC available 
tables [Table 4A(3,4,5)]. Liability 
against Credit Notes (Reverse 
Charge) shall be net-off in Table 
3.1(d).

Details B2B - Credit Notes (IMS) 4(A)(5) 0.00 4,299.61 4,299.61 0.00System Generated804977



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

B2B - Credit Notes (Amendment) 
(IMS)

4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 3.1(d) 
 4(A)(3)

0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 
(Amendment)

3.1(d) 
 4(A)(3)

0.00 0.00 0.00 0.00

ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

               

4. ITC Not Available Summary
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may not be availed under FORM GSTR-3B

Part A      ITC Not Available

I
All other ITC - Supplies from 
registered persons other than 
reverse charge

4(D)(2) 0.00 0.00 0.00 0.00  Such credit shall not be taken and 
has to be reported in table 4(D)(2) 
of FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

ECO - Documents 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 0.00 0.00 0.00 0.00

II Inward Supplies from ISD 4(D)(2) 0.00 0.00 0.00 0.00
 Such credit shall not be taken and 
has to be reported in table 4(D)(2) 
of FORM GSTR-3B.System Generated814978



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

III Inward Supplies liable for reverse 
charge

3.1(d) 
4(D)(2)

0.00 0.00 0.00 0.00

These supplies shall be declared 
in Table 3.1(d) of FORM GSTR-3B 
for payment of tax. 
However, credit will not be 
available on the same and has to 
be reported in table 4(D)(2) of 
FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

Part B     ITC Not Available – Credit notes should be net-off against relevant ITC available headings in GSTR-3B

I Others 4(A) 0.00 0.00 0.00 0.00
Credit Notes should be net-off 
against relevant ITC available 
tables [Table 4A(3,4,5)].

Details B2B - Credit Notes 4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit Notes (Amendment) 4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 4(A)(3) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 
(Amendment)

4(A)(3) 0.00 0.00 0.00 0.00

ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

               

5.  ITC Reversal Summary (Rule 37A)
(Amount in ₹ for all tables)System Generated824979



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may be reversed under FORM GSTR-3B

Part A       ITC Reversed - Others

I ITC Reversal on account of Rule 37A 4(B)(2) 0.00 0.00 0.00 0.00
Such credit shall be reversed and 
has to be reported in table 4(B)(2) 
of FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

6.ITC Rejected
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which is rejected on IMS Dashboard

Part A      ITC Rejected - Others

I
All other ITC - Supplies from 
registered persons other than 
reverse charge (IMS)

NA 0.00 0.00 0.00 0.00 Such credit is not eligible to avail 
as already rejected on IMS 
Dashboard

Details B2B - Invoices (IMS) 0.00 0.00 0.00 0.00

B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00

ECO - Documents (IMS) 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 
(IMS)

0.00 0.00 0.00 0.00System Generated834980



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

II Inward Supplies from ISD NA 0.00 0.00 0.00 0.00 Such credit is not eligible to avail 
as already rejected on IMS 
Dashboard

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

Part B      Rejected Records - Credit notes

I Others (IMS) NA 0.00 0.00 0.00 0.00 These Credit Notes are not 
eligible to net-off against relevant 
ITC available tables [Table 
4A(4,5)]

Details B2B - Credit Notes (IMS) 0.00 0.00 0.00 0.00

B2B - Credit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ISD - Credit notes 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 0.00 0.00 0.00 0.00

Instructions:

Terms Used :-1. 
ITC – Input tax credita. 
B2B – Business to Businessb. 
ISD – Input service distributorc. 
IMPG – Import of goodsd. 
IMPGSEZ – Import of goods from SEZe. 
ECO – E-Commerce Operatorf. 

Important Advisory:2. 

FORM GSTR-2B is a statement which has been generated on the basis of the information furnished by your suppliers or by ECOs in their respective FORMS a. 
GSTR-1/IFF, GSTR-1A, 5 and 6. Taxpayers are advised to refer FORM GSTR-2B for availing credit in FORM GSTR-3B. However, in case for additional details, they may 
refer to their respective FORM GSTR-2A (which is updated on near real time basis) for more details.System Generated844981



Input tax credit shall be indicated to be non-available in the following scenarios: -b. 
Invoice or debit note for supply of goods or services or both where the recipient is not entitled to input tax credit as per the provisions of sub-section (4) of i. 
Section 16 of CGST Act, 2017.
Invoice or debit note where the Supplier (GSTIN) and place of supply are in the same State while recipient is in another State.ii. 

However, there may be other scenarios for which input tax credit may not be available to the taxpayers and the same has not been generated by the system.      
Taxpayers, should self-assess and reverse such credit in their FORM GSTR-3B.

c. Only those records will be part of FORM GSTR-2B, which are either Accepted or Deemed accepted on IMS dashboard. Records rejected on IMS dashboard will 
appear under Table 6 (ITC Rejected).

It may be noted that GSTR-2B will consist of all the GSTR-1/IFF and GSTR-1A, 5s and 6s being filed by your respective supplier or by ECOs. Generally, this 3. 
date will be between filing date of GSTR-1(Monthly/Quarterly)/IFF for previous month (M-1) to filing date of GSTR-1(Monthly/Quarterly)/IFF for the current 
month (M). For example, GSTR-2B for the month of February will consist of all the documents filed by suppliers in their GSTR-1 from 00:00 hours on 12th 
February to 23:59 hours on 11th March. It may be noted that for import of goods, the data is being updated on real time basis, therefore, imports made in the 
month (month for which GSTR-2B is being generated for) shall be made available. The dates for which the relevant data has been extracted is available 
under the “View Advisory” tab on the online portal.
It also contains information on imports of goods from the ICEGATE system including data on imports from Special Economic Zones Units / Developers.4. 
It may be noted that reverse charge credit on import of services is not part of this statement and will be continued to be entered by taxpayers in Table 4(A)5. 
(2) of FORM GSTR-3B.
Table 3 captures the summary of ITC available as on the date of generation of FORM GSTR-2B. It is divided into following two parts:6. 

Part A captures the summary of credit that may be availed in relevant tables of FORM GSTR-3B.A. 
Part B captures the summary of credit that shall be net-off from relevant table of FORM GSTR-3B.B. 

Table 4 captures the summary of ITC not available as on the date of generation of FORM GSTR-2B. Credit available in this table shall not be availed as credit 7. 
in FORM GSTR-3B but to be reported as ineligible ITC in Table 4(D)(2) of FORM GSTR-3B. However, the liability to pay tax on reverse charge basis and the 
liability to net-off credit on receipt of credit notes continues for such supplies.
Table 5 captures the summary of ITC to be reversed under Rule 37A on or before 30th November following the end of financial year in which the ITC in 8. 
respect of such invoice or debit note has been availed for which supplier has not furnished FORM GSTR-3B.  Credit auto populated in this table shall be 
reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2) of FORM GSTR-3B. Details of ITC reversal will be made available only in GSTR 2B 
of September return period of subsequent financial year.
Table 6 captures the summary of ITC rejected as on the date of generation of GSTR-2B. It is divided into following two parts:9. System Generated854982



A. Part A captures the summary of Input tax credit which is rejected by taxpayer on IMS Dashboard and hence same is not eligible to avail in FORM a. 
GSTR-3B.
B. Part B captures the summary of credit notes which are rejected by taxpayer on IMS Dashboard and hence same are not eligible to consider in FORM b. 
GSTR-3B.

Taxpayers are advised to ensure that the data generated in FORM GSTR-2B is reconciled with their own records and books of accounts. Tax payers shall 10. 
ensure that

No credit shall be taken twice for any document under any circumstances.a. 
Credit shall be reversed wherever necessary.b. 
Tax on reverse charge basis shall be paid in cash.c. 

Details of invoices, credit notes, debit notes, ISD invoices, ISD credit and debit notes, bill of entries etc. will also be made available online and through 11. 
download facility.
There may be scenarios where a percentage of the applicable rate of tax rate may be notified by the Government. A separate column will be provided for 12. 
invoices / documents where such rate is applicable.
In case of rejection of following type of records, tax amount of such rejected records will be added back as liability in next GSTR 3B/ GSTR5/ GSTR 6 of your 13. 
supplier/ distributor:

Credit notes1. 
Upward amendment of credit notes2. 
Downward amendment of credit notes (where original CN was also rejected)3. 
Downward amendment of Invoices and debit notes (where original Invoice/ DN was accepted)4. 

Table wise instructions:14. 

Table No. and Heading Instructions

ITC Available Summary

Table 3 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies (other than those on which tax is to be paid on reverse charge basis), which i. 
have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF and GSTR-5.
This table displays only the supplies on which input tax credit is available.ii. 
Negative credit, if any may arise due to amendment in B2B–Invoices, ECO–Documents and B2B–Debit notes. Such credit iii. 
shall be net-off in Table 4(A)(5) of FORM GSTR-3B.

Table 3 Part A Section II This section consists of the details of supplies, which have been declared and filed by an input service distributor in their i. System Generated864983



Inward Supplies from ISD FORM GSTR-6.
This table displays only the supplies on which ITC is available.ii. 
Negative credit, if any, may arise due to amendment in ISD Amendments – Invoices. Such credit shall be net-off in tableiii. 

 4(A)(4) of FORM GSTR-3B.

Table 3 Part A Section III
Inward Supplies liable for reverse charge

This section consists of the details of supplies on which tax is to be paid on reverse charge basis, which have been i. 
declared and filed by your suppliers in their FORM GSTR-1/IFF.
This table provides only the supplies on which ITC is available.ii. 
These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for payment of tax. Credit may be availed under Table iii. 
4(A)(3) of FORM GSTR-3B on payment of tax.
Negative credit, if any, may arise due to amendment in B2B - Invoices (Reverse Charge) and B2B - Debit notes (Reverse iv. 
Charge). Such credit shall be net-off in Table 4(A)(3) of FORM GSTR-3B.

Table 3 Part A Section IV
Import of Goods

This section provides the details of IGST paid by you on import of goods from overseas and SEZ units / developers on bill i. 
of entry and amendment thereof. These details are updated on near real time basis from the ICEGATE system.
This table shall consist of data on the imports made by you (GSTIN) in the month for which GSTR-2B is being generated ii. 
for.
The ICEGATE reference date is the date from which the recipient is eligible to take input tax credit.iii. 
The table also provides if the Bill of entry was amended.iv. 
Information is provided in the tables based on data received from ICEGATE.v. 

Table 3 Part B Section I
Others

This section consists of the details of credit notes received and amendment thereof which have been declared and filed by i. 
your suppliers in their FORM GSTR-1/IFF and GSTR-5
This table provides only the credit notes on which ITC is not available.ii. 
These Credit Notes shall be net-off against relevant ITC available tables [Table 4A(3,4,5)] of FORM GSTR-3B. Liability iii. 
against Credit Notes (Reverse Charge) shall be net-off in Table 3.1(d).

ITC Not Available Summary

Table 4 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies (other than those on which tax is to be paid on reverse charge basis), which i. 
have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF and GSTR-5.
This table provides only the supplies on which ITC is not available.ii. 
Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) of iii. 
form GSTR-3B.

Table 4 Part A Section II This section consists of the details supplies, which have been declared and filed by an input service distributor in their i. System Generated874984



Inward Supplies from ISD FORM GSTR-6.
This table provides only the supplies on which ITC is not available.ii.
Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) ofiii.
form GSTR-3B.

Table 4 Part A Section III
Inward Supplies liable for reverse charge

This section consists of the details of supplies liable for reverse charge, which have been declared and filed by youri.
suppliers in their FORM GSTR-1/IFF.
This table provides only the supplies on which ITC is not available.ii.
These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for payment of tax. However, credit will not be availableiii.
on such supplies.
Such credit shall be reported as ineligible ITC in Table 4(D)(2) of form GSTR-3B.iv.

Table 4 Part B Section I
Others

This section consists details the credit notes received and amendment thereof which have been declared and filed by youri.
suppliers in their FORM GSTR-1/IFF and GSTR-5
This table provides only the credit notes on which ITC is not available.ii.
Such credit notes shall be net-off from relevant ITC available tables [Table 4A(3,4,5)] of form GSTR-3B.iii.

Table 5 Part A Section I
ITC Reversal on account of Rule 37A

Table 5 captures the summary of ITC to be reversed under Rule 37A on or before 30th November following the end ofi.
financial year in which the ITC in respect of such invoice or debit note has been availed for which supplier has not furnished
FORM GSTR-3B
Credit auto populated in this table shall be reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2) ofii.
FORM GSTR-3B.

ITC Rejected

Table 6 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies and amendment thereof (other than those on which tax is to be paid oni.
reverse charge basis), which have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF, GSTR-1A
and GSTR- 5.
This table displays the supplies which are rejected by you on IMS dashboard.ii.
ITC related to these records are not eligible to avail or net-off in FORM GSTR-3Biii.

Table 6 Part A Section II
Inward Supplies from ISD

This section consists of the details of supplies and amendment thereof, which have been declared and filed by an inputi.
service distributor in their FORM GSTR-6.
This table displays the supplies which are rejected by you on IMS dashboard.ii.
ITC related to these records are not eligible to avail or net-off in FORM GSTR-3B.iii.System Generated884985



Table 6 Part B Section I
Others

This section consists of the details of credit notes received and amendment thereof which have been declared and filed by i. 
your suppliers in their FORM GSTR-1/IFF, GSTR-1A and GSTR-5/ GSTR-6.
This table displays the credit notes and amendment thereof which are rejected by you on IMS dashboard.ii. 
ITC related to these credit notes and amendment thereof are not eligible to avail or net-off in FORM GSTR-3B.iii. 

System Generated894986



FORM GSTR-2B
Auto-drafted ITC Statement

(From FORM GSTR-1/IFF including E-Commerce supplies, GSTR-1A, GSTR-5 and GSTR-6 and Import data received from ICEGATE)

Financial Year 2024-25

Month March

1.GSTIN 06AACCE9271C1ZT

2(a).Legal name of the registered person EUROSPA TERRYTOWELS PRIVATE LIMITED

2(b).Trade name, if any EUROSPA TERRY TOWELS PVT. LTD.

2(c).Date of generation 14/04/2025

3. ITC Available Summary
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may be availed under FORM GSTR-3B

Part A      ITC Available - Credit may be claimed in relevant headings in GSTR-3B

I
All other ITC - Supplies from 
registered persons other than 
reverse charge (IMS)

4(A)(5) 3,85,639.15 7,03,746.75 7,03,746.75 0.00 Net input tax credit may be 
availed under Table 4(A)(5) of 
FORM GSTR-3B.

Details B2B - Invoices (IMS) 3,85,639.15 7,03,746.75 7,03,746.75 0.00

B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00

ECO - Documents (IMS) 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 
(IMS)

0.00 0.00 0.00 0.00System Generated904987



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

II Inward Supplies from ISD 4(A)(4) 0.00 0.00 0.00 0.00
Net input tax credit may be 
availed under Table 4(A)(4) of 
FORM GSTR-3B.

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

III Inward Supplies liable for reverse 
charge

3.1(d) 
 4(A)(3)

0.00 21,750.00 21,750.00 0.00

These supplies shall be declared 
in Table 3.1(d) of FORM GSTR-3B 
for payment of tax. 
Net input tax credit may be 
availed under Table 4(A)(3) of 
FORM GSTR-3B on payment of 
tax.

Details B2B - Invoices 0.00 21,750.00 21,750.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

IV Import of Goods 4(A)(1) 100.00 0.00 0.00 0.00
Net input tax credit may be 
availed under Table 4(A)(1) of 
FORM GSTR-3B.

Details IMPG - Import of goods from 
overseas

100.00 0.00 0.00 0.00

IMPG (Amendment) 0.00 0.00 0.00 0.00

IMPGSEZ - Import of goods from 
SEZ

0.00 0.00 0.00 0.00

IMPGSEZ (Amendment) 0.00 0.00 0.00 0.00

Part B      ITC Available – Credit Notes should be net-off against relevant available headings in GSTR-3B

I Others 4(A) 7,211.29 238.38 238.38 0.00
Credit Notes shall be net-off 
against relevant ITC available 
tables [Table 4A(3,4,5)]. Liability 
against Credit Notes (Reverse 
Charge) shall be net-off in Table 
3.1(d).

Details B2B - Credit Notes (IMS) 4(A)(5) 7,211.29 238.38 238.38 0.00System Generated914988



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

B2B - Credit Notes (Amendment) 
(IMS)

4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 3.1(d) 
 4(A)(3)

0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 
(Amendment)

3.1(d) 
 4(A)(3)

0.00 0.00 0.00 0.00

ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

4. ITC Not Available Summary
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may not be availed under FORM GSTR-3B

Part A      ITC Not Available

I
All other ITC - Supplies from 
registered persons other than 
reverse charge

4(D)(2) 0.00 0.00 0.00 0.00  Such credit shall not be taken and 
has to be reported in table 4(D)(2) 
of FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

ECO - Documents 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 0.00 0.00 0.00 0.00

II Inward Supplies from ISD 4(D)(2) 0.00 0.00 0.00 0.00
 Such credit shall not be taken and 
has to be reported in table 4(D)(2) 
of FORM GSTR-3B.System Generated924989



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

III Inward Supplies liable for reverse 
charge

3.1(d) 
4(D)(2)

0.00 0.00 0.00 0.00

These supplies shall be declared 
in Table 3.1(d) of FORM GSTR-3B 
for payment of tax. 
However, credit will not be 
available on the same and has to 
be reported in table 4(D)(2) of 
FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

Part B     ITC Not Available – Credit notes should be net-off against relevant ITC available headings in GSTR-3B

I Others 4(A) 0.00 0.00 0.00 0.00
Credit Notes should be net-off 
against relevant ITC available 
tables [Table 4A(3,4,5)].

Details B2B - Credit Notes 4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit Notes (Amendment) 4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 4(A)(3) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 
(Amendment)

4(A)(3) 0.00 0.00 0.00 0.00

ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

               

5.  ITC Reversal Summary (Rule 37A)
(Amount in ₹ for all tables)System Generated934990



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may be reversed under FORM GSTR-3B

Part A       ITC Reversed - Others

I ITC Reversal on account of Rule 37A 4(B)(2) 0.00 0.00 0.00 0.00
Such credit shall be reversed and 
has to be reported in table 4(B)(2) 
of FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

6.ITC Rejected
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which is rejected on IMS Dashboard

Part A      ITC Rejected - Others

I
All other ITC - Supplies from 
registered persons other than 
reverse charge (IMS)

NA 0.00 0.00 0.00 0.00 Such credit is not eligible to avail 
as already rejected on IMS 
Dashboard

Details B2B - Invoices (IMS) 0.00 0.00 0.00 0.00

B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00

ECO - Documents (IMS) 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 
(IMS)

0.00 0.00 0.00 0.00System Generated944991



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

II Inward Supplies from ISD NA 0.00 0.00 0.00 0.00 Such credit is not eligible to avail 
as already rejected on IMS 
Dashboard

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

Part B      Rejected Records - Credit notes

I Others (IMS) NA 0.00 0.00 0.00 0.00 These Credit Notes are not 
eligible to net-off against relevant 
ITC available tables [Table 
4A(4,5)]

Details B2B - Credit Notes (IMS) 0.00 0.00 0.00 0.00

B2B - Credit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ISD - Credit notes 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 0.00 0.00 0.00 0.00

Instructions:

Terms Used :-1. 
ITC – Input tax credita. 
B2B – Business to Businessb. 
ISD – Input service distributorc. 
IMPG – Import of goodsd. 
IMPGSEZ – Import of goods from SEZe. 
ECO – E-Commerce Operatorf. 

Important Advisory:2. 

FORM GSTR-2B is a statement which has been generated on the basis of the information furnished by your suppliers or by ECOs in their respective FORMS a. 
GSTR-1/IFF, GSTR-1A, 5 and 6. Taxpayers are advised to refer FORM GSTR-2B for availing credit in FORM GSTR-3B. However, in case for additional details, they may 
refer to their respective FORM GSTR-2A (which is updated on near real time basis) for more details.System Generated954992



Input tax credit shall be indicated to be non-available in the following scenarios: -b. 
Invoice or debit note for supply of goods or services or both where the recipient is not entitled to input tax credit as per the provisions of sub-section (4) of i. 
Section 16 of CGST Act, 2017.
Invoice or debit note where the Supplier (GSTIN) and place of supply are in the same State while recipient is in another State.ii. 

However, there may be other scenarios for which input tax credit may not be available to the taxpayers and the same has not been generated by the system.      
Taxpayers, should self-assess and reverse such credit in their FORM GSTR-3B.

c. Only those records will be part of FORM GSTR-2B, which are either Accepted or Deemed accepted on IMS dashboard. Records rejected on IMS dashboard will 
appear under Table 6 (ITC Rejected).

It may be noted that GSTR-2B will consist of all the GSTR-1/IFF and GSTR-1A, 5s and 6s being filed by your respective supplier or by ECOs. Generally, this 3. 
date will be between filing date of GSTR-1(Monthly/Quarterly)/IFF for previous month (M-1) to filing date of GSTR-1(Monthly/Quarterly)/IFF for the current 
month (M). For example, GSTR-2B for the month of February will consist of all the documents filed by suppliers in their GSTR-1 from 00:00 hours on 12th 
February to 23:59 hours on 11th March. It may be noted that for import of goods, the data is being updated on real time basis, therefore, imports made in the 
month (month for which GSTR-2B is being generated for) shall be made available. The dates for which the relevant data has been extracted is available 
under the “View Advisory” tab on the online portal.
It also contains information on imports of goods from the ICEGATE system including data on imports from Special Economic Zones Units / Developers.4. 
It may be noted that reverse charge credit on import of services is not part of this statement and will be continued to be entered by taxpayers in Table 4(A)5. 
(2) of FORM GSTR-3B.
Table 3 captures the summary of ITC available as on the date of generation of FORM GSTR-2B. It is divided into following two parts:6. 

Part A captures the summary of credit that may be availed in relevant tables of FORM GSTR-3B.A. 
Part B captures the summary of credit that shall be net-off from relevant table of FORM GSTR-3B.B. 

Table 4 captures the summary of ITC not available as on the date of generation of FORM GSTR-2B. Credit available in this table shall not be availed as credit 7. 
in FORM GSTR-3B but to be reported as ineligible ITC in Table 4(D)(2) of FORM GSTR-3B. However, the liability to pay tax on reverse charge basis and the 
liability to net-off credit on receipt of credit notes continues for such supplies.
Table 5 captures the summary of ITC to be reversed under Rule 37A on or before 30th November following the end of financial year in which the ITC in 8. 
respect of such invoice or debit note has been availed for which supplier has not furnished FORM GSTR-3B.  Credit auto populated in this table shall be 
reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2) of FORM GSTR-3B. Details of ITC reversal will be made available only in GSTR 2B 
of September return period of subsequent financial year.
Table 6 captures the summary of ITC rejected as on the date of generation of GSTR-2B. It is divided into following two parts:9. System Generated964993



A. Part A captures the summary of Input tax credit which is rejected by taxpayer on IMS Dashboard and hence same is not eligible to avail in FORM a. 
GSTR-3B.
B. Part B captures the summary of credit notes which are rejected by taxpayer on IMS Dashboard and hence same are not eligible to consider in FORMb.
GSTR-3B.

Taxpayers are advised to ensure that the data generated in FORM GSTR-2B is reconciled with their own records and books of accounts. Tax payers shall10.
ensure that

No credit shall be taken twice for any document under any circumstances.a.
Credit shall be reversed wherever necessary.b.
Tax on reverse charge basis shall be paid in cash.c.

Details of invoices, credit notes, debit notes, ISD invoices, ISD credit and debit notes, bill of entries etc. will also be made available online and through11.
download facility.
There may be scenarios where a percentage of the applicable rate of tax rate may be notified by the Government. A separate column will be provided for12.
invoices / documents where such rate is applicable.
In case of rejection of following type of records, tax amount of such rejected records will be added back as liability in next GSTR 3B/ GSTR5/ GSTR 6 of your13.
supplier/ distributor:

Credit notes1.
Upward amendment of credit notes2.
Downward amendment of credit notes (where original CN was also rejected)3.
Downward amendment of Invoices and debit notes (where original Invoice/ DN was accepted)4.

Table wise instructions:14.

Table No. and Heading Instructions

ITC Available Summary

Table 3 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies (other than those on which tax is to be paid on reverse charge basis), whichi.
have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF and GSTR-5.
This table displays only the supplies on which input tax credit is available.ii.
Negative credit, if any may arise due to amendment in B2B–Invoices, ECO–Documents and B2B–Debit notes. Such creditiii.
shall be net-off in Table 4(A)(5) of FORM GSTR-3B.

Table 3 Part A Section II This section consists of the details of supplies, which have been declared and filed by an input service distributor in theiri.System Generated974994



Inward Supplies from ISD FORM GSTR-6.
This table displays only the supplies on which ITC is available.ii.
Negative credit, if any, may arise due to amendment in ISD Amendments – Invoices. Such credit shall be net-off in tableiii.
4(A)(4) of FORM GSTR-3B.

Table 3 Part A Section III
Inward Supplies liable for reverse charge

This section consists of the details of supplies on which tax is to be paid on reverse charge basis, which have beeni.
declared and filed by your suppliers in their FORM GSTR-1/IFF.
This table provides only the supplies on which ITC is available.ii.
These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for payment of tax. Credit may be availed under Tableiii.
4(A)(3) of FORM GSTR-3B on payment of tax.
Negative credit, if any, may arise due to amendment in B2B - Invoices (Reverse Charge) and B2B - Debit notes (Reverseiv.
Charge). Such credit shall be net-off in Table 4(A)(3) of FORM GSTR-3B.

Table 3 Part A Section IV
Import of Goods

This section provides the details of IGST paid by you on import of goods from overseas and SEZ units / developers on billi.
of entry and amendment thereof. These details are updated on near real time basis from the ICEGATE system.
This table shall consist of data on the imports made by you (GSTIN) in the month for which GSTR-2B is being generatedii.
for.
The ICEGATE reference date is the date from which the recipient is eligible to take input tax credit.iii.
The table also provides if the Bill of entry was amended.iv.
Information is provided in the tables based on data received from ICEGATE.v.

Table 3 Part B Section I
Others

This section consists of the details of credit notes received and amendment thereof which have been declared and filed byi.
your suppliers in their FORM GSTR-1/IFF and GSTR-5
This table provides only the credit notes on which ITC is not available.ii.
These Credit Notes shall be net-off against relevant ITC available tables [Table 4A(3,4,5)] of FORM GSTR-3B. Liabilityiii.
against Credit Notes (Reverse Charge) shall be net-off in Table 3.1(d).

ITC Not Available Summary

Table 4 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies (other than those on which tax is to be paid on reverse charge basis), whichi.
have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF and GSTR-5.
This table provides only the supplies on which ITC is not available.ii.
Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) ofiii.
form GSTR-3B.

Table 4 Part A Section II This section consists of the details supplies, which have been declared and filed by an input service distributor in theiri.System Generated984995



Inward Supplies from ISD FORM GSTR-6.
This table provides only the supplies on which ITC is not available.ii. 
Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) of iii. 
form GSTR-3B.

Table 4 Part A Section III
Inward Supplies liable for reverse charge

This section consists of the details of supplies liable for reverse charge, which have been declared and filed by your i. 
suppliers in their FORM GSTR-1/IFF.
This table provides only the supplies on which ITC is not available.ii. 
These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for payment of tax. However, credit will not be available iii. 
on such supplies.
Such credit shall be reported as ineligible ITC in Table 4(D)(2) of form GSTR-3B.iv. 

Table 4 Part B Section I
Others

This section consists details the credit notes received and amendment thereof which have been declared and filed by your i. 
suppliers in their FORM GSTR-1/IFF and GSTR-5
This table provides only the credit notes on which ITC is not available.ii. 
Such credit notes shall be net-off from relevant ITC available tables [Table 4A(3,4,5)] of form GSTR-3B.iii. 

Table 5 Part A Section I
ITC Reversal on account of Rule 37A

Table 5 captures the summary of ITC to be reversed under Rule 37A on or before 30th November following the end of i. 
financial year in which the ITC in respect of such invoice or debit note has been availed for which supplier has not furnished 
FORM GSTR-3B
Credit auto populated in this table shall be reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2) of ii. 
FORM GSTR-3B.

ITC Rejected

Table 6 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies and amendment thereof (other than those on which tax is to be paid on i. 
reverse charge basis), which have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF, GSTR-1A 
and GSTR- 5.
This table displays the supplies which are rejected by you on IMS dashboard.ii. 
ITC related to these records are not eligible to avail or net-off in FORM GSTR-3Biii. 

Table 6 Part A Section II
Inward Supplies from ISD

This section consists of the details of supplies and amendment thereof, which have been declared and filed by an input i. 
service distributor in their FORM GSTR-6.
This table displays the supplies which are rejected by you on IMS dashboard.ii. 
ITC related to these records are not eligible to avail or net-off in FORM GSTR-3B.iii. System Generated994996



Table 6 Part B Section I
Others

This section consists of the details of credit notes received and amendment thereof which have been declared and filed by i. 
your suppliers in their FORM GSTR-1/IFF, GSTR-1A and GSTR-5/ GSTR-6.
This table displays the credit notes and amendment thereof which are rejected by you on IMS dashboard.ii. 
ITC related to these credit notes and amendment thereof are not eligible to avail or net-off in FORM GSTR-3B.iii. 

System Generated1004997



FORM GSTR-2B
Auto-drafted ITC Statement

(From FORM GSTR-1/IFF including E-Commerce supplies, GSTR-1A, GSTR-5 and GSTR-6 and Import data received from ICEGATE)

Financial Year 2024-25

Month October

1.GSTIN 06AACCE9271C1ZT

2(a).Legal name of the registered person EUROSPA TERRYTOWELS PRIVATE LIMITED

2(b).Trade name, if any EUROSPA TERRY TOWELS PVT. LTD.

2(c).Date of generation 16/11/2024

3. ITC Available Summary
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may be availed under FORM GSTR-3B

Part A      ITC Available - Credit may be claimed in relevant headings in GSTR-3B

I
All other ITC - Supplies from 
registered persons other than 
reverse charge (IMS)

4(A)(5) 3,46,631.28 6,82,326.73 6,82,326.72 0.00 Net input tax credit may be 
availed under Table 4(A)(5) of 
FORM GSTR-3B.

Details B2B - Invoices (IMS) 3,46,631.28 6,78,636.73 6,78,636.72 0.00

B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00

ECO - Documents (IMS) 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) (IMS) 0.00 3,690.00 3,690.00 0.00

B2B - Debit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 
(IMS)

0.00 0.00 0.00 0.00System Generated1014998



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

II Inward Supplies from ISD 4(A)(4) 0.00 0.00 0.00 0.00
Net input tax credit may be 
availed under Table 4(A)(4) of 
FORM GSTR-3B.

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

III Inward Supplies liable for reverse 
charge

3.1(d) 
 4(A)(3)

0.00 0.00 0.00 0.00

These supplies shall be declared 
in Table 3.1(d) of FORM GSTR-3B 
for payment of tax. 
Net input tax credit may be 
availed under Table 4(A)(3) of 
FORM GSTR-3B on payment of 
tax.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

IV Import of Goods 4(A)(1) 0.00 0.00 0.00 0.00
Net input tax credit may be 
availed under Table 4(A)(1) of 
FORM GSTR-3B.

Details IMPG - Import of goods from 
overseas

0.00 0.00 0.00 0.00

IMPG (Amendment) 0.00 0.00 0.00 0.00

IMPGSEZ - Import of goods from 
SEZ

0.00 0.00 0.00 0.00

IMPGSEZ (Amendment) 0.00 0.00 0.00 0.00

Part B      ITC Available – Credit Notes should be net-off against relevant available headings in GSTR-3B

I Others 4(A) 7,613.00 9,768.84 9,768.84 0.00
Credit Notes shall be net-off 
against relevant ITC available 
tables [Table 4A(3,4,5)]. Liability 
against Credit Notes (Reverse 
Charge) shall be net-off in Table 
3.1(d).

Details B2B - Credit Notes (IMS) 4(A)(5) 7,613.00 9,768.84 9,768.84 0.00System Generated1024999



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

B2B - Credit Notes (Amendment) 
(IMS)

4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 3.1(d) 
 4(A)(3)

0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 
(Amendment)

3.1(d) 
 4(A)(3)

0.00 0.00 0.00 0.00

ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

4. ITC Not Available Summary
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may not be availed under FORM GSTR-3B

Part A      ITC Not Available

I
All other ITC - Supplies from 
registered persons other than 
reverse charge

4(D)(2) 0.00 0.00 0.00 0.00  Such credit shall not be taken and 
has to be reported in table 4(D)(2) 
of FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

ECO - Documents 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 0.00 0.00 0.00 0.00

II Inward Supplies from ISD 4(D)(2) 0.00 0.00 0.00 0.00
 Such credit shall not be taken and 
has to be reported in table 4(D)(2) 
of FORM GSTR-3B.System Generated1035000



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

III Inward Supplies liable for reverse 
charge

3.1(d) 
4(D)(2)

0.00 0.00 0.00 0.00

These supplies shall be declared 
in Table 3.1(d) of FORM GSTR-3B 
for payment of tax. 
However, credit will not be 
available on the same and has to 
be reported in table 4(D)(2) of 
FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

Part B     ITC Not Available – Credit notes should be net-off against relevant ITC available headings in GSTR-3B

I Others 4(A) 0.00 0.00 0.00 0.00
Credit Notes should be net-off 
against relevant ITC available 
tables [Table 4A(3,4,5)].

Details B2B - Credit Notes 4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit Notes (Amendment) 4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 4(A)(3) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 
(Amendment)

4(A)(3) 0.00 0.00 0.00 0.00

ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

5. ITC Reversal Summary (Rule 37A)
(Amount in ₹ for all tables)System Generated1045001



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may be reversed under FORM GSTR-3B

Part A       ITC Reversed - Others

I ITC Reversal on account of Rule 37A 4(B)(2) 0.00 0.00 0.00 0.00
Such credit shall be reversed and 
has to be reported in table 4(B)(2) 
of FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

6.ITC Rejected
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which is rejected on IMS Dashboard

Part A      ITC Rejected - Others

I
All other ITC - Supplies from 
registered persons other than 
reverse charge (IMS)

NA 0.00 0.00 0.00 0.00 Such credit is not eligible to avail 
as already rejected on IMS 
Dashboard

Details B2B - Invoices (IMS) 0.00 0.00 0.00 0.00

B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00

ECO - Documents (IMS) 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 
(IMS)

0.00 0.00 0.00 0.00System Generated1055002



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

II Inward Supplies from ISD NA 0.00 0.00 0.00 0.00 Such credit is not eligible to avail 
as already rejected on IMS 
Dashboard

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

Part B      Rejected Records - Credit notes

I Others (IMS) NA 0.00 0.00 0.00 0.00 These Credit Notes are not 
eligible to net-off against relevant 
ITC available tables [Table 
4A(4,5)]

Details B2B - Credit Notes (IMS) 0.00 0.00 0.00 0.00

B2B - Credit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ISD - Credit notes 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 0.00 0.00 0.00 0.00

Instructions:

Terms Used :-1.
ITC – Input tax credita.
B2B – Business to Businessb.
ISD – Input service distributorc.
IMPG – Import of goodsd.
IMPGSEZ – Import of goods from SEZe.
ECO – E-Commerce Operatorf.

Important Advisory:2. 

FORM GSTR-2B is a statement which has been generated on the basis of the information furnished by your suppliers or by ECOs in their respective FORMSa.
GSTR-1/IFF, GSTR-1A, 5 and 6. Taxpayers are advised to refer FORM GSTR-2B for availing credit in FORM GSTR-3B. However, in case for additional details, they may
refer to their respective FORM GSTR-2A (which is updated on near real time basis) for more details.System Generated1065003



Input tax credit shall be indicated to be non-available in the following scenarios: -b.
Invoice or debit note for supply of goods or services or both where the recipient is not entitled to input tax credit as per the provisions of sub-section (4) ofi.
Section 16 of CGST Act, 2017.
Invoice or debit note where the Supplier (GSTIN) and place of supply are in the same State while recipient is in another State.ii.

However, there may be other scenarios for which input tax credit may not be available to the taxpayers and the same has not been generated by the system.      
Taxpayers, should self-assess and reverse such credit in their FORM GSTR-3B.

c. Only those records will be part of FORM GSTR-2B, which are either Accepted or Deemed accepted on IMS dashboard. Records rejected on IMS dashboard will
appear under Table 6 (ITC Rejected).

It may be noted that GSTR-2B will consist of all the GSTR-1/IFF and GSTR-1A, 5s and 6s being filed by your respective supplier or by ECOs. Generally, this3.
date will be between filing date of GSTR-1(Monthly/Quarterly)/IFF for previous month (M-1) to filing date of GSTR-1(Monthly/Quarterly)/IFF for the current
month (M). For example, GSTR-2B for the month of February will consist of all the documents filed by suppliers in their GSTR-1 from 00:00 hours on 12th
February to 23:59 hours on 11th March. It may be noted that for import of goods, the data is being updated on real time basis, therefore, imports made in the
month (month for which GSTR-2B is being generated for) shall be made available. The dates for which the relevant data has been extracted is available
under the “View Advisory” tab on the online portal.
It also contains information on imports of goods from the ICEGATE system including data on imports from Special Economic Zones Units / Developers.4.
It may be noted that reverse charge credit on import of services is not part of this statement and will be continued to be entered by taxpayers in Table 4(A)5.
(2) of FORM GSTR-3B.
Table 3 captures the summary of ITC available as on the date of generation of FORM GSTR-2B. It is divided into following two parts:6.

Part A captures the summary of credit that may be availed in relevant tables of FORM GSTR-3B.A.
Part B captures the summary of credit that shall be net-off from relevant table of FORM GSTR-3B.B.

Table 4 captures the summary of ITC not available as on the date of generation of FORM GSTR-2B. Credit available in this table shall not be availed as credit7.
in FORM GSTR-3B but to be reported as ineligible ITC in Table 4(D)(2) of FORM GSTR-3B. However, the liability to pay tax on reverse charge basis and the
liability to net-off credit on receipt of credit notes continues for such supplies.
Table 5 captures the summary of ITC to be reversed under Rule 37A on or before 30th November following the end of financial year in which the ITC in8.
respect of such invoice or debit note has been availed for which supplier has not furnished FORM GSTR-3B.  Credit auto populated in this table shall be
reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2) of FORM GSTR-3B. Details of ITC reversal will be made available only in GSTR 2B
of September return period of subsequent financial year.
Table 6 captures the summary of ITC rejected as on the date of generation of GSTR-2B. It is divided into following two parts:9. System Generated1075004



A. Part A captures the summary of Input tax credit which is rejected by taxpayer on IMS Dashboard and hence same is not eligible to avail in FORM a. 
GSTR-3B.
B. Part B captures the summary of credit notes which are rejected by taxpayer on IMS Dashboard and hence same are not eligible to consider in FORM b. 
GSTR-3B.

Taxpayers are advised to ensure that the data generated in FORM GSTR-2B is reconciled with their own records and books of accounts. Tax payers shall 10. 
ensure that

No credit shall be taken twice for any document under any circumstances.a. 
Credit shall be reversed wherever necessary.b. 
Tax on reverse charge basis shall be paid in cash.c. 

Details of invoices, credit notes, debit notes, ISD invoices, ISD credit and debit notes, bill of entries etc. will also be made available online and through 11. 
download facility.
There may be scenarios where a percentage of the applicable rate of tax rate may be notified by the Government. A separate column will be provided for 12. 
invoices / documents where such rate is applicable.
In case of rejection of following type of records, tax amount of such rejected records will be added back as liability in next GSTR 3B/ GSTR5/ GSTR 6 of your 13. 
supplier/ distributor:

Credit notes1. 
Upward amendment of credit notes2. 
Downward amendment of credit notes (where original CN was also rejected)3. 
Downward amendment of Invoices and debit notes (where original Invoice/ DN was accepted)4. 

Table wise instructions:14. 

Table No. and Heading Instructions

ITC Available Summary

Table 3 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies (other than those on which tax is to be paid on reverse charge basis), which i. 
have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF and GSTR-5.
This table displays only the supplies on which input tax credit is available.ii. 
Negative credit, if any may arise due to amendment in B2B–Invoices, ECO–Documents and B2B–Debit notes. Such credit iii. 
shall be net-off in Table 4(A)(5) of FORM GSTR-3B.

Table 3 Part A Section II This section consists of the details of supplies, which have been declared and filed by an input service distributor in their i. System Generated1085005



Inward Supplies from ISD FORM GSTR-6.
This table displays only the supplies on which ITC is available.ii. 
Negative credit, if any, may arise due to amendment in ISD Amendments – Invoices. Such credit shall be net-off in tableiii. 

 4(A)(4) of FORM GSTR-3B.

Table 3 Part A Section III
Inward Supplies liable for reverse charge

This section consists of the details of supplies on which tax is to be paid on reverse charge basis, which have been i. 
declared and filed by your suppliers in their FORM GSTR-1/IFF.
This table provides only the supplies on which ITC is available.ii. 
These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for payment of tax. Credit may be availed under Table iii. 
4(A)(3) of FORM GSTR-3B on payment of tax.
Negative credit, if any, may arise due to amendment in B2B - Invoices (Reverse Charge) and B2B - Debit notes (Reverse iv. 
Charge). Such credit shall be net-off in Table 4(A)(3) of FORM GSTR-3B.

Table 3 Part A Section IV
Import of Goods

This section provides the details of IGST paid by you on import of goods from overseas and SEZ units / developers on bill i. 
of entry and amendment thereof. These details are updated on near real time basis from the ICEGATE system.
This table shall consist of data on the imports made by you (GSTIN) in the month for which GSTR-2B is being generated ii. 
for.
The ICEGATE reference date is the date from which the recipient is eligible to take input tax credit.iii. 
The table also provides if the Bill of entry was amended.iv. 
Information is provided in the tables based on data received from ICEGATE.v. 

Table 3 Part B Section I
Others

This section consists of the details of credit notes received and amendment thereof which have been declared and filed by i. 
your suppliers in their FORM GSTR-1/IFF and GSTR-5
This table provides only the credit notes on which ITC is not available.ii. 
These Credit Notes shall be net-off against relevant ITC available tables [Table 4A(3,4,5)] of FORM GSTR-3B. Liability iii. 
against Credit Notes (Reverse Charge) shall be net-off in Table 3.1(d).

ITC Not Available Summary

Table 4 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies (other than those on which tax is to be paid on reverse charge basis), which i. 
have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF and GSTR-5.
This table provides only the supplies on which ITC is not available.ii. 
Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) of iii. 
form GSTR-3B.

Table 4 Part A Section II This section consists of the details supplies, which have been declared and filed by an input service distributor in their i. System Generated1095006



Inward Supplies from ISD FORM GSTR-6.
This table provides only the supplies on which ITC is not available.ii.
Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) ofiii.
form GSTR-3B.

Table 4 Part A Section III
Inward Supplies liable for reverse charge

This section consists of the details of supplies liable for reverse charge, which have been declared and filed by youri.
suppliers in their FORM GSTR-1/IFF.
This table provides only the supplies on which ITC is not available.ii.
These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for payment of tax. However, credit will not be availableiii.
on such supplies.
Such credit shall be reported as ineligible ITC in Table 4(D)(2) of form GSTR-3B.iv.

Table 4 Part B Section I
Others

This section consists details the credit notes received and amendment thereof which have been declared and filed by youri.
suppliers in their FORM GSTR-1/IFF and GSTR-5
This table provides only the credit notes on which ITC is not available.ii.
Such credit notes shall be net-off from relevant ITC available tables [Table 4A(3,4,5)] of form GSTR-3B.iii.

Table 5 Part A Section I
ITC Reversal on account of Rule 37A

Table 5 captures the summary of ITC to be reversed under Rule 37A on or before 30th November following the end ofi.
financial year in which the ITC in respect of such invoice or debit note has been availed for which supplier has not furnished
FORM GSTR-3B
Credit auto populated in this table shall be reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2) ofii.
FORM GSTR-3B.

ITC Rejected

Table 6 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies and amendment thereof (other than those on which tax is to be paid oni.
reverse charge basis), which have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF, GSTR-1A
and GSTR- 5.
This table displays the supplies which are rejected by you on IMS dashboard.ii.
ITC related to these records are not eligible to avail or net-off in FORM GSTR-3Biii.

Table 6 Part A Section II
Inward Supplies from ISD

This section consists of the details of supplies and amendment thereof, which have been declared and filed by an inputi.
service distributor in their FORM GSTR-6.
This table displays the supplies which are rejected by you on IMS dashboard.ii.
ITC related to these records are not eligible to avail or net-off in FORM GSTR-3B.iii.System Generated1105007



Table 6 Part B Section I
Others

This section consists of the details of credit notes received and amendment thereof which have been declared and filed by i. 
your suppliers in their FORM GSTR-1/IFF, GSTR-1A and GSTR-5/ GSTR-6.
This table displays the credit notes and amendment thereof which are rejected by you on IMS dashboard.ii. 
ITC related to these credit notes and amendment thereof are not eligible to avail or net-off in FORM GSTR-3B.iii. 

System Generated1115008



FORM GSTR-2B
Auto-drafted ITC Statement

(From FORM GSTR-1/IFF including E-Commerce supplies, GSTR-1A, GSTR-5 and GSTR-6 and Import data received from ICEGATE)

Financial Year 2024-25

Month November

1.GSTIN 06AACCE9271C1ZT

2(a).Legal name of the registered person EUROSPA TERRYTOWELS PRIVATE LIMITED

2(b).Trade name, if any EUROSPA TERRY TOWELS PVT. LTD.

2(c).Date of generation 14/12/2024

3. ITC Available Summary
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may be availed under FORM GSTR-3B

Part A      ITC Available - Credit may be claimed in relevant headings in GSTR-3B

I
All other ITC - Supplies from 
registered persons other than 
reverse charge (IMS)

4(A)(5) 1,57,597.99 6,38,596.51 6,38,596.51 0.00 Net input tax credit may be 
availed under Table 4(A)(5) of 
FORM GSTR-3B.

Details B2B - Invoices (IMS) 1,57,597.99 6,37,831.51 6,37,831.51 0.00

B2B - Debit Notes (IMS) 0.00 765.00 765.00 0.00

ECO - Documents (IMS) 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 
(IMS)

0.00 0.00 0.00 0.00System Generated1125009



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

II Inward Supplies from ISD 4(A)(4) 0.00 0.00 0.00 0.00
Net input tax credit may be 
availed under Table 4(A)(4) of 
FORM GSTR-3B.

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

III Inward Supplies liable for reverse 
charge

3.1(d) 
 4(A)(3)

0.00 0.00 0.00 0.00

These supplies shall be declared 
in Table 3.1(d) of FORM GSTR-3B 
for payment of tax. 
Net input tax credit may be 
availed under Table 4(A)(3) of 
FORM GSTR-3B on payment of 
tax.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

IV Import of Goods 4(A)(1) 10,092.00 0.00 0.00 0.00
Net input tax credit may be 
availed under Table 4(A)(1) of 
FORM GSTR-3B.

Details IMPG - Import of goods from 
overseas

10,092.00 0.00 0.00 0.00

IMPG (Amendment) 0.00 0.00 0.00 0.00

IMPGSEZ - Import of goods from 
SEZ

0.00 0.00 0.00 0.00

IMPGSEZ (Amendment) 0.00 0.00 0.00 0.00

Part B      ITC Available – Credit Notes should be net-off against relevant available headings in GSTR-3B

I Others 4(A) 8,852.00 75.75 75.75 0.00
Credit Notes shall be net-off 
against relevant ITC available 
tables [Table 4A(3,4,5)]. Liability 
against Credit Notes (Reverse 
Charge) shall be net-off in Table 
3.1(d).

Details B2B - Credit Notes (IMS) 4(A)(5) 8,852.00 75.75 75.75 0.00System Generated1135010



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

B2B - Credit Notes (Amendment) 
(IMS)

4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 3.1(d) 
 4(A)(3)

0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 
(Amendment)

3.1(d) 
 4(A)(3)

0.00 0.00 0.00 0.00

ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

4. ITC Not Available Summary
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may not be availed under FORM GSTR-3B

Part A      ITC Not Available

I
All other ITC - Supplies from 
registered persons other than 
reverse charge

4(D)(2) 0.00 0.00 0.00 0.00  Such credit shall not be taken and 
has to be reported in table 4(D)(2) 
of FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

ECO - Documents 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 0.00 0.00 0.00 0.00

II Inward Supplies from ISD 4(D)(2) 0.00 0.00 0.00 0.00
 Such credit shall not be taken and 
has to be reported in table 4(D)(2) 
of FORM GSTR-3B.System Generated1145011



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

III Inward Supplies liable for reverse 
charge

3.1(d) 
4(D)(2)

0.00 0.00 0.00 0.00

These supplies shall be declared 
in Table 3.1(d) of FORM GSTR-3B 
for payment of tax. 
However, credit will not be 
available on the same and has to 
be reported in table 4(D)(2) of 
FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

Part B     ITC Not Available – Credit notes should be net-off against relevant ITC available headings in GSTR-3B

I Others 4(A) 0.00 0.00 0.00 0.00
Credit Notes should be net-off 
against relevant ITC available 
tables [Table 4A(3,4,5)].

Details B2B - Credit Notes 4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit Notes (Amendment) 4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 4(A)(3) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 
(Amendment)

4(A)(3) 0.00 0.00 0.00 0.00

ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

               

5.  ITC Reversal Summary (Rule 37A)
(Amount in ₹ for all tables)System Generated1155012



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may be reversed under FORM GSTR-3B

Part A       ITC Reversed - Others

I ITC Reversal on account of Rule 37A 4(B)(2) 0.00 0.00 0.00 0.00
Such credit shall be reversed and 
has to be reported in table 4(B)(2) 
of FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

6.ITC Rejected
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which is rejected on IMS Dashboard

Part A      ITC Rejected - Others

I
All other ITC - Supplies from 
registered persons other than 
reverse charge (IMS)

NA 0.00 0.00 0.00 0.00 Such credit is not eligible to avail 
as already rejected on IMS 
Dashboard

Details B2B - Invoices (IMS) 0.00 0.00 0.00 0.00

B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00

ECO - Documents (IMS) 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 
(IMS)

0.00 0.00 0.00 0.00System Generated1165013



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

II Inward Supplies from ISD NA 0.00 0.00 0.00 0.00 Such credit is not eligible to avail 
as already rejected on IMS 
Dashboard

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

Part B      Rejected Records - Credit notes

I Others (IMS) NA 0.00 0.00 0.00 0.00 These Credit Notes are not 
eligible to net-off against relevant 
ITC available tables [Table 
4A(4,5)]

Details B2B - Credit Notes (IMS) 0.00 0.00 0.00 0.00

B2B - Credit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ISD - Credit notes 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 0.00 0.00 0.00 0.00

Instructions:

Terms Used :-1. 
ITC – Input tax credita. 
B2B – Business to Businessb. 
ISD – Input service distributorc. 
IMPG – Import of goodsd. 
IMPGSEZ – Import of goods from SEZe. 
ECO – E-Commerce Operatorf. 

Important Advisory:2. 

FORM GSTR-2B is a statement which has been generated on the basis of the information furnished by your suppliers or by ECOs in their respective FORMS a. 
GSTR-1/IFF, GSTR-1A, 5 and 6. Taxpayers are advised to refer FORM GSTR-2B for availing credit in FORM GSTR-3B. However, in case for additional details, they may 
refer to their respective FORM GSTR-2A (which is updated on near real time basis) for more details.System Generated1175014



Input tax credit shall be indicated to be non-available in the following scenarios: -b. 
Invoice or debit note for supply of goods or services or both where the recipient is not entitled to input tax credit as per the provisions of sub-section (4) of i. 
Section 16 of CGST Act, 2017.
Invoice or debit note where the Supplier (GSTIN) and place of supply are in the same State while recipient is in another State.ii. 

However, there may be other scenarios for which input tax credit may not be available to the taxpayers and the same has not been generated by the system.      
Taxpayers, should self-assess and reverse such credit in their FORM GSTR-3B.

c. Only those records will be part of FORM GSTR-2B, which are either Accepted or Deemed accepted on IMS dashboard. Records rejected on IMS dashboard will 
appear under Table 6 (ITC Rejected).

It may be noted that GSTR-2B will consist of all the GSTR-1/IFF and GSTR-1A, 5s and 6s being filed by your respective supplier or by ECOs. Generally, this 3. 
date will be between filing date of GSTR-1(Monthly/Quarterly)/IFF for previous month (M-1) to filing date of GSTR-1(Monthly/Quarterly)/IFF for the current 
month (M). For example, GSTR-2B for the month of February will consist of all the documents filed by suppliers in their GSTR-1 from 00:00 hours on 12th 
February to 23:59 hours on 11th March. It may be noted that for import of goods, the data is being updated on real time basis, therefore, imports made in the 
month (month for which GSTR-2B is being generated for) shall be made available. The dates for which the relevant data has been extracted is available 
under the “View Advisory” tab on the online portal.
It also contains information on imports of goods from the ICEGATE system including data on imports from Special Economic Zones Units / Developers.4. 
It may be noted that reverse charge credit on import of services is not part of this statement and will be continued to be entered by taxpayers in Table 4(A)5. 
(2) of FORM GSTR-3B.
Table 3 captures the summary of ITC available as on the date of generation of FORM GSTR-2B. It is divided into following two parts:6. 

Part A captures the summary of credit that may be availed in relevant tables of FORM GSTR-3B.A. 
Part B captures the summary of credit that shall be net-off from relevant table of FORM GSTR-3B.B. 

Table 4 captures the summary of ITC not available as on the date of generation of FORM GSTR-2B. Credit available in this table shall not be availed as credit 7. 
in FORM GSTR-3B but to be reported as ineligible ITC in Table 4(D)(2) of FORM GSTR-3B. However, the liability to pay tax on reverse charge basis and the 
liability to net-off credit on receipt of credit notes continues for such supplies.
Table 5 captures the summary of ITC to be reversed under Rule 37A on or before 30th November following the end of financial year in which the ITC in 8. 
respect of such invoice or debit note has been availed for which supplier has not furnished FORM GSTR-3B.  Credit auto populated in this table shall be 
reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2) of FORM GSTR-3B. Details of ITC reversal will be made available only in GSTR 2B 
of September return period of subsequent financial year.
Table 6 captures the summary of ITC rejected as on the date of generation of GSTR-2B. It is divided into following two parts:9. System Generated1185015



A. Part A captures the summary of Input tax credit which is rejected by taxpayer on IMS Dashboard and hence same is not eligible to avail in FORM a. 
GSTR-3B.
B. Part B captures the summary of credit notes which are rejected by taxpayer on IMS Dashboard and hence same are not eligible to consider in FORM b. 
GSTR-3B.

Taxpayers are advised to ensure that the data generated in FORM GSTR-2B is reconciled with their own records and books of accounts. Tax payers shall 10. 
ensure that

No credit shall be taken twice for any document under any circumstances.a. 
Credit shall be reversed wherever necessary.b. 
Tax on reverse charge basis shall be paid in cash.c. 

Details of invoices, credit notes, debit notes, ISD invoices, ISD credit and debit notes, bill of entries etc. will also be made available online and through 11. 
download facility.
There may be scenarios where a percentage of the applicable rate of tax rate may be notified by the Government. A separate column will be provided for 12. 
invoices / documents where such rate is applicable.
In case of rejection of following type of records, tax amount of such rejected records will be added back as liability in next GSTR 3B/ GSTR5/ GSTR 6 of your 13. 
supplier/ distributor:

Credit notes1. 
Upward amendment of credit notes2. 
Downward amendment of credit notes (where original CN was also rejected)3. 
Downward amendment of Invoices and debit notes (where original Invoice/ DN was accepted)4. 

Table wise instructions:14. 

Table No. and Heading Instructions

ITC Available Summary

Table 3 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies (other than those on which tax is to be paid on reverse charge basis), which i. 
have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF and GSTR-5.
This table displays only the supplies on which input tax credit is available.ii. 
Negative credit, if any may arise due to amendment in B2B–Invoices, ECO–Documents and B2B–Debit notes. Such credit iii. 
shall be net-off in Table 4(A)(5) of FORM GSTR-3B.

Table 3 Part A Section II This section consists of the details of supplies, which have been declared and filed by an input service distributor in their i. System Generated1195016



Inward Supplies from ISD FORM GSTR-6.
This table displays only the supplies on which ITC is available.ii.
Negative credit, if any, may arise due to amendment in ISD Amendments – Invoices. Such credit shall be net-off in tableiii.
4(A)(4) of FORM GSTR-3B.

Table 3 Part A Section III
Inward Supplies liable for reverse charge

This section consists of the details of supplies on which tax is to be paid on reverse charge basis, which have beeni.
declared and filed by your suppliers in their FORM GSTR-1/IFF.
This table provides only the supplies on which ITC is available.ii.
These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for payment of tax. Credit may be availed under Tableiii.
4(A)(3) of FORM GSTR-3B on payment of tax.
Negative credit, if any, may arise due to amendment in B2B - Invoices (Reverse Charge) and B2B - Debit notes (Reverseiv.
Charge). Such credit shall be net-off in Table 4(A)(3) of FORM GSTR-3B.

Table 3 Part A Section IV
Import of Goods

This section provides the details of IGST paid by you on import of goods from overseas and SEZ units / developers on billi.
of entry and amendment thereof. These details are updated on near real time basis from the ICEGATE system.
This table shall consist of data on the imports made by you (GSTIN) in the month for which GSTR-2B is being generatedii.
for.
The ICEGATE reference date is the date from which the recipient is eligible to take input tax credit.iii.
The table also provides if the Bill of entry was amended.iv.
Information is provided in the tables based on data received from ICEGATE.v.

Table 3 Part B Section I
Others

This section consists of the details of credit notes received and amendment thereof which have been declared and filed byi.
your suppliers in their FORM GSTR-1/IFF and GSTR-5
This table provides only the credit notes on which ITC is not available.ii.
These Credit Notes shall be net-off against relevant ITC available tables [Table 4A(3,4,5)] of FORM GSTR-3B. Liabilityiii.
against Credit Notes (Reverse Charge) shall be net-off in Table 3.1(d).

ITC Not Available Summary

Table 4 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies (other than those on which tax is to be paid on reverse charge basis), whichi.
have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF and GSTR-5.
This table provides only the supplies on which ITC is not available.ii.
Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) ofiii.
form GSTR-3B.

Table 4 Part A Section II This section consists of the details supplies, which have been declared and filed by an input service distributor in theiri.System Generated1205017



Inward Supplies from ISD FORM GSTR-6.
This table provides only the supplies on which ITC is not available.ii. 
Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) of iii. 
form GSTR-3B.

Table 4 Part A Section III
Inward Supplies liable for reverse charge

This section consists of the details of supplies liable for reverse charge, which have been declared and filed by your i. 
suppliers in their FORM GSTR-1/IFF.
This table provides only the supplies on which ITC is not available.ii. 
These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for payment of tax. However, credit will not be available iii. 
on such supplies.
Such credit shall be reported as ineligible ITC in Table 4(D)(2) of form GSTR-3B.iv. 

Table 4 Part B Section I
Others

This section consists details the credit notes received and amendment thereof which have been declared and filed by your i. 
suppliers in their FORM GSTR-1/IFF and GSTR-5
This table provides only the credit notes on which ITC is not available.ii. 
Such credit notes shall be net-off from relevant ITC available tables [Table 4A(3,4,5)] of form GSTR-3B.iii. 

Table 5 Part A Section I
ITC Reversal on account of Rule 37A

Table 5 captures the summary of ITC to be reversed under Rule 37A on or before 30th November following the end of i. 
financial year in which the ITC in respect of such invoice or debit note has been availed for which supplier has not furnished 
FORM GSTR-3B
Credit auto populated in this table shall be reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2) of ii. 
FORM GSTR-3B.

ITC Rejected

Table 6 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies and amendment thereof (other than those on which tax is to be paid on i. 
reverse charge basis), which have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF, GSTR-1A 
and GSTR- 5.
This table displays the supplies which are rejected by you on IMS dashboard.ii. 
ITC related to these records are not eligible to avail or net-off in FORM GSTR-3Biii. 

Table 6 Part A Section II
Inward Supplies from ISD

This section consists of the details of supplies and amendment thereof, which have been declared and filed by an input i. 
service distributor in their FORM GSTR-6.
This table displays the supplies which are rejected by you on IMS dashboard.ii. 
ITC related to these records are not eligible to avail or net-off in FORM GSTR-3B.iii. System Generated1215018



Table 6 Part B Section I
Others

This section consists of the details of credit notes received and amendment thereof which have been declared and filed by i. 
your suppliers in their FORM GSTR-1/IFF, GSTR-1A and GSTR-5/ GSTR-6.
This table displays the credit notes and amendment thereof which are rejected by you on IMS dashboard.ii. 
ITC related to these credit notes and amendment thereof are not eligible to avail or net-off in FORM GSTR-3B.iii. 

System Generated1225019



FORM GSTR-2B
Auto-drafted ITC Statement

(From FORM GSTR-1/IFF including E-Commerce supplies, GSTR-1A, GSTR-5 and GSTR-6 and Import data received from ICEGATE)

Financial Year 2024-25

Month December

1.GSTIN 06AACCE9271C1ZT

2(a).Legal name of the registered person EUROSPA TERRYTOWELS PRIVATE LIMITED

2(b).Trade name, if any EUROSPA TERRY TOWELS PVT. LTD.

2(c).Date of generation 20/01/2025

3. ITC Available Summary
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may be availed under FORM GSTR-3B

Part A      ITC Available - Credit may be claimed in relevant headings in GSTR-3B

I
All other ITC - Supplies from 
registered persons other than 
reverse charge (IMS)

4(A)(5) 2,53,466.76 7,88,657.21 7,88,657.21 0.00 Net input tax credit may be 
availed under Table 4(A)(5) of 
FORM GSTR-3B.

Details B2B - Invoices (IMS) 2,53,466.76 7,88,657.21 7,88,657.21 0.00

B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00

ECO - Documents (IMS) 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 
(IMS)

0.00 0.00 0.00 0.00System Generated1235020



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

II Inward Supplies from ISD 4(A)(4) 0.00 0.00 0.00 0.00
Net input tax credit may be 
availed under Table 4(A)(4) of 
FORM GSTR-3B.

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

III Inward Supplies liable for reverse 
charge

3.1(d) 
 4(A)(3)

0.00 4,450.00 4,450.00 0.00

These supplies shall be declared 
in Table 3.1(d) of FORM GSTR-3B 
for payment of tax. 
Net input tax credit may be 
availed under Table 4(A)(3) of 
FORM GSTR-3B on payment of 
tax.

Details B2B - Invoices 0.00 4,450.00 4,450.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

IV Import of Goods 4(A)(1) 0.00 0.00 0.00 0.00
Net input tax credit may be 
availed under Table 4(A)(1) of 
FORM GSTR-3B.

Details IMPG - Import of goods from 
overseas

0.00 0.00 0.00 0.00

IMPG (Amendment) 0.00 0.00 0.00 0.00

IMPGSEZ - Import of goods from 
SEZ

0.00 0.00 0.00 0.00

IMPGSEZ (Amendment) 0.00 0.00 0.00 0.00

Part B      ITC Available – Credit Notes should be net-off against relevant available headings in GSTR-3B

I Others 4(A) 6,660.00 2,770.78 2,770.78 0.00
Credit Notes shall be net-off 
against relevant ITC available 
tables [Table 4A(3,4,5)]. Liability 
against Credit Notes (Reverse 
Charge) shall be net-off in Table 
3.1(d).

Details B2B - Credit Notes (IMS) 4(A)(5) 6,660.00 2,770.78 2,770.78 0.00System Generated1245021



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

B2B - Credit Notes (Amendment) 
(IMS)

4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 3.1(d) 
 4(A)(3)

0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 
(Amendment)

3.1(d) 
 4(A)(3)

0.00 0.00 0.00 0.00

ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

               

4. ITC Not Available Summary
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may not be availed under FORM GSTR-3B

Part A      ITC Not Available

I
All other ITC - Supplies from 
registered persons other than 
reverse charge

4(D)(2) 0.00 0.00 0.00 0.00  Such credit shall not be taken and 
has to be reported in table 4(D)(2) 
of FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

ECO - Documents 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 0.00 0.00 0.00 0.00

II Inward Supplies from ISD 4(D)(2) 0.00 0.00 0.00 0.00
 Such credit shall not be taken and 
has to be reported in table 4(D)(2) 
of FORM GSTR-3B.System Generated1255022



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

III Inward Supplies liable for reverse 
charge

3.1(d) 
4(D)(2)

0.00 0.00 0.00 0.00

These supplies shall be declared 
in Table 3.1(d) of FORM GSTR-3B 
for payment of tax. 
However, credit will not be 
available on the same and has to 
be reported in table 4(D)(2) of 
FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

Part B     ITC Not Available – Credit notes should be net-off against relevant ITC available headings in GSTR-3B

I Others 4(A) 0.00 0.00 0.00 0.00
Credit Notes should be net-off 
against relevant ITC available 
tables [Table 4A(3,4,5)].

Details B2B - Credit Notes 4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit Notes (Amendment) 4(A)(5) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 4(A)(3) 0.00 0.00 0.00 0.00

B2B - Credit notes (Reverse charge) 
(Amendment)

4(A)(3) 0.00 0.00 0.00 0.00

ISD - Credit notes 4(A)(4) 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 4(A)(4) 0.00 0.00 0.00 0.00

               

5.  ITC Reversal Summary (Rule 37A)
(Amount in ₹ for all tables)System Generated1265023



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which may be reversed under FORM GSTR-3B

Part A       ITC Reversed - Others

I ITC Reversal on account of Rule 37A 4(B)(2) 0.00 0.00 0.00 0.00
Such credit shall be reversed and 
has to be reported in table 4(B)(2) 
of FORM GSTR-3B.

Details B2B - Invoices 0.00 0.00 0.00 0.00

B2B - Debit Notes 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 0.00 0.00 0.00 0.00

6.ITC Rejected
(Amount in ₹ for all tables)

S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

Credit which is rejected on IMS Dashboard

Part A      ITC Rejected - Others

I
All other ITC - Supplies from 
registered persons other than 
reverse charge (IMS)

NA 111.00 4,140.07 4,140.07 0.00 Such credit is not eligible to avail 
as already rejected on IMS 
Dashboard

Details B2B - Invoices (IMS) 111.00 4,140.07 4,140.07 0.00

B2B - Debit Notes (IMS) 0.00 0.00 0.00 0.00

ECO - Documents (IMS) 0.00 0.00 0.00 0.00

B2B - Invoices (Amendment) (IMS) 0.00 0.00 0.00 0.00

B2B - Debit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ECO - Documents (Amendment) 
(IMS)

0.00 0.00 0.00 0.00System Generated1275024



S.no. Heading GSTR-3
B table

Integrated Tax 
(₹)

Central Tax (₹) State/UT Tax (₹) Cess (₹) Advisory

II Inward Supplies from ISD NA 0.00 0.00 0.00 0.00 Such credit is not eligible to avail 
as already rejected on IMS 
Dashboard

Details ISD - Invoices 0.00 0.00 0.00 0.00

ISD - Invoices (Amendment) 0.00 0.00 0.00 0.00

Part B      Rejected Records - Credit notes

I Others (IMS) NA 1,844.37 0.00 0.00 0.00 These Credit Notes are not 
eligible to net-off against relevant 
ITC available tables [Table 
4A(4,5)]

Details B2B - Credit Notes (IMS) 1,844.37 0.00 0.00 0.00

B2B - Credit Notes (Amendment) 
(IMS)

0.00 0.00 0.00 0.00

ISD - Credit notes 0.00 0.00 0.00 0.00

ISD - Credit Notes (Amendment) 0.00 0.00 0.00 0.00

Instructions:

Terms Used :-1. 
ITC – Input tax credita. 
B2B – Business to Businessb. 
ISD – Input service distributorc. 
IMPG – Import of goodsd. 
IMPGSEZ – Import of goods from SEZe. 
ECO – E-Commerce Operatorf. 

Important Advisory:2. 

FORM GSTR-2B is a statement which has been generated on the basis of the information furnished by your suppliers or by ECOs in their respective FORMS a. 
GSTR-1/IFF, GSTR-1A, 5 and 6. Taxpayers are advised to refer FORM GSTR-2B for availing credit in FORM GSTR-3B. However, in case for additional details, they may 
refer to their respective FORM GSTR-2A (which is updated on near real time basis) for more details.System Generated1285025



Input tax credit shall be indicated to be non-available in the following scenarios: -b. 
Invoice or debit note for supply of goods or services or both where the recipient is not entitled to input tax credit as per the provisions of sub-section (4) of i. 
Section 16 of CGST Act, 2017.
Invoice or debit note where the Supplier (GSTIN) and place of supply are in the same State while recipient is in another State.ii. 

However, there may be other scenarios for which input tax credit may not be available to the taxpayers and the same has not been generated by the system.      
Taxpayers, should self-assess and reverse such credit in their FORM GSTR-3B.

c. Only those records will be part of FORM GSTR-2B, which are either Accepted or Deemed accepted on IMS dashboard. Records rejected on IMS dashboard will 
appear under Table 6 (ITC Rejected).

It may be noted that GSTR-2B will consist of all the GSTR-1/IFF and GSTR-1A, 5s and 6s being filed by your respective supplier or by ECOs. Generally, this 3. 
date will be between filing date of GSTR-1(Monthly/Quarterly)/IFF for previous month (M-1) to filing date of GSTR-1(Monthly/Quarterly)/IFF for the current 
month (M). For example, GSTR-2B for the month of February will consist of all the documents filed by suppliers in their GSTR-1 from 00:00 hours on 12th 
February to 23:59 hours on 11th March. It may be noted that for import of goods, the data is being updated on real time basis, therefore, imports made in the 
month (month for which GSTR-2B is being generated for) shall be made available. The dates for which the relevant data has been extracted is available 
under the “View Advisory” tab on the online portal.
It also contains information on imports of goods from the ICEGATE system including data on imports from Special Economic Zones Units / Developers.4. 
It may be noted that reverse charge credit on import of services is not part of this statement and will be continued to be entered by taxpayers in Table 4(A)5. 
(2) of FORM GSTR-3B.
Table 3 captures the summary of ITC available as on the date of generation of FORM GSTR-2B. It is divided into following two parts:6. 

Part A captures the summary of credit that may be availed in relevant tables of FORM GSTR-3B.A. 
Part B captures the summary of credit that shall be net-off from relevant table of FORM GSTR-3B.B. 

Table 4 captures the summary of ITC not available as on the date of generation of FORM GSTR-2B. Credit available in this table shall not be availed as credit 7. 
in FORM GSTR-3B but to be reported as ineligible ITC in Table 4(D)(2) of FORM GSTR-3B. However, the liability to pay tax on reverse charge basis and the 
liability to net-off credit on receipt of credit notes continues for such supplies.
Table 5 captures the summary of ITC to be reversed under Rule 37A on or before 30th November following the end of financial year in which the ITC in 8. 
respect of such invoice or debit note has been availed for which supplier has not furnished FORM GSTR-3B.  Credit auto populated in this table shall be 
reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2) of FORM GSTR-3B. Details of ITC reversal will be made available only in GSTR 2B 
of September return period of subsequent financial year.
Table 6 captures the summary of ITC rejected as on the date of generation of GSTR-2B. It is divided into following two parts:9. System Generated1295026



A. Part A captures the summary of Input tax credit which is rejected by taxpayer on IMS Dashboard and hence same is not eligible to avail in FORM a. 
GSTR-3B.
B. Part B captures the summary of credit notes which are rejected by taxpayer on IMS Dashboard and hence same are not eligible to consider in FORM b. 
GSTR-3B.

Taxpayers are advised to ensure that the data generated in FORM GSTR-2B is reconciled with their own records and books of accounts. Tax payers shall 10. 
ensure that

No credit shall be taken twice for any document under any circumstances.a. 
Credit shall be reversed wherever necessary.b. 
Tax on reverse charge basis shall be paid in cash.c. 

Details of invoices, credit notes, debit notes, ISD invoices, ISD credit and debit notes, bill of entries etc. will also be made available online and through 11. 
download facility.
There may be scenarios where a percentage of the applicable rate of tax rate may be notified by the Government. A separate column will be provided for 12. 
invoices / documents where such rate is applicable.
In case of rejection of following type of records, tax amount of such rejected records will be added back as liability in next GSTR 3B/ GSTR5/ GSTR 6 of your 13. 
supplier/ distributor:

Credit notes1. 
Upward amendment of credit notes2. 
Downward amendment of credit notes (where original CN was also rejected)3. 
Downward amendment of Invoices and debit notes (where original Invoice/ DN was accepted)4. 

Table wise instructions:14. 

Table No. and Heading Instructions

ITC Available Summary

Table 3 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies (other than those on which tax is to be paid on reverse charge basis), which i. 
have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF and GSTR-5.
This table displays only the supplies on which input tax credit is available.ii. 
Negative credit, if any may arise due to amendment in B2B–Invoices, ECO–Documents and B2B–Debit notes. Such credit iii. 
shall be net-off in Table 4(A)(5) of FORM GSTR-3B.

Table 3 Part A Section II This section consists of the details of supplies, which have been declared and filed by an input service distributor in their i. System Generated1305027



Inward Supplies from ISD FORM GSTR-6.
This table displays only the supplies on which ITC is available.ii. 
Negative credit, if any, may arise due to amendment in ISD Amendments – Invoices. Such credit shall be net-off in tableiii. 

 4(A)(4) of FORM GSTR-3B.

Table 3 Part A Section III
Inward Supplies liable for reverse charge

This section consists of the details of supplies on which tax is to be paid on reverse charge basis, which have been i. 
declared and filed by your suppliers in their FORM GSTR-1/IFF.
This table provides only the supplies on which ITC is available.ii. 
These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for payment of tax. Credit may be availed under Table iii. 
4(A)(3) of FORM GSTR-3B on payment of tax.
Negative credit, if any, may arise due to amendment in B2B - Invoices (Reverse Charge) and B2B - Debit notes (Reverse iv. 
Charge). Such credit shall be net-off in Table 4(A)(3) of FORM GSTR-3B.

Table 3 Part A Section IV
Import of Goods

This section provides the details of IGST paid by you on import of goods from overseas and SEZ units / developers on bill i. 
of entry and amendment thereof. These details are updated on near real time basis from the ICEGATE system.
This table shall consist of data on the imports made by you (GSTIN) in the month for which GSTR-2B is being generated ii. 
for.
The ICEGATE reference date is the date from which the recipient is eligible to take input tax credit.iii. 
The table also provides if the Bill of entry was amended.iv. 
Information is provided in the tables based on data received from ICEGATE.v. 

Table 3 Part B Section I
Others

This section consists of the details of credit notes received and amendment thereof which have been declared and filed by i. 
your suppliers in their FORM GSTR-1/IFF and GSTR-5
This table provides only the credit notes on which ITC is not available.ii. 
These Credit Notes shall be net-off against relevant ITC available tables [Table 4A(3,4,5)] of FORM GSTR-3B. Liability iii. 
against Credit Notes (Reverse Charge) shall be net-off in Table 3.1(d).

ITC Not Available Summary

Table 4 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies (other than those on which tax is to be paid on reverse charge basis), which i. 
have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF and GSTR-5.
This table provides only the supplies on which ITC is not available.ii. 
Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) of iii. 
form GSTR-3B.

Table 4 Part A Section II This section consists of the details supplies, which have been declared and filed by an input service distributor in their i. System Generated1315028



Inward Supplies from ISD FORM GSTR-6.
This table provides only the supplies on which ITC is not available.ii. 
Such credit shall not be taken in FORM GSTR-3B. However, such credit shall be reported as ineligible ITC in Table 4(D)(2) of iii. 
form GSTR-3B.

Table 4 Part A Section III
Inward Supplies liable for reverse charge

This section consists of the details of supplies liable for reverse charge, which have been declared and filed by your i. 
suppliers in their FORM GSTR-1/IFF.
This table provides only the supplies on which ITC is not available.ii. 
These supplies shall be declared in Table 3.1(d) of FORM GSTR-3B for payment of tax. However, credit will not be available iii. 
on such supplies.
Such credit shall be reported as ineligible ITC in Table 4(D)(2) of form GSTR-3B.iv. 

Table 4 Part B Section I
Others

This section consists details the credit notes received and amendment thereof which have been declared and filed by your i. 
suppliers in their FORM GSTR-1/IFF and GSTR-5
This table provides only the credit notes on which ITC is not available.ii. 
Such credit notes shall be net-off from relevant ITC available tables [Table 4A(3,4,5)] of form GSTR-3B.iii. 

Table 5 Part A Section I
ITC Reversal on account of Rule 37A

Table 5 captures the summary of ITC to be reversed under Rule 37A on or before 30th November following the end of i. 
financial year in which the ITC in respect of such invoice or debit note has been availed for which supplier has not furnished 
FORM GSTR-3B
Credit auto populated in this table shall be reversed FORM GSTR-3B but to be reported as ITC reversed in Table 4(B)(2) of ii. 
FORM GSTR-3B.

ITC Rejected

Table 6 Part A Section I
All other ITC - Supplies from registered 
persons other than reverse charge

This section consists of the details of supplies and amendment thereof (other than those on which tax is to be paid on i. 
reverse charge basis), which have been declared and filed by your suppliers or by ECOs in their FORM GSTR-1/IFF, GSTR-1A 
and GSTR- 5.
This table displays the supplies which are rejected by you on IMS dashboard.ii. 
ITC related to these records are not eligible to avail or net-off in FORM GSTR-3Biii. 

Table 6 Part A Section II
Inward Supplies from ISD

This section consists of the details of supplies and amendment thereof, which have been declared and filed by an input i. 
service distributor in their FORM GSTR-6.
This table displays the supplies which are rejected by you on IMS dashboard.ii. 
ITC related to these records are not eligible to avail or net-off in FORM GSTR-3B.iii. System Generated1325029



Table 6 Part B Section I
Others

This section consists of the details of credit notes received and amendment thereof which have been declared and filed by i. 
your suppliers in their FORM GSTR-1/IFF, GSTR-1A and GSTR-5/ GSTR-6.
This table displays the credit notes and amendment thereof which are rejected by you on IMS dashboard.ii.
ITC related to these credit notes and amendment thereof are not eligible to avail or net-off in FORM GSTR-3B.iii.

System Generated1335030



Goverment of Haryana
Haryana Water Resources Authority

PERMISSION CERTIFICATE FOR GROUND WATER EXTRACTION

Project Name: EUROSPA TERRY TOWEL PVT LTD

Project Address: PLOT NO 481, PHASE-II, HSIIDC BARHI, SONIPAT

Village/MC: Bari Tehsil: Ganaur

District: SONIPAT State: Haryana

Pin Code: --

Communication Address: PLOT NO 481, PHASE-II, HSIIDC BARHI, SONIPAT

Address Regional Office: Rear Building, 3rd Floor, HSVP, Sector-6, Panchkula

1. NOC No.: HWRA/NOC/IND/R/2025/1385

2. Application No.: HWRA/IND/R/2023/648 3. Category: Industry

4. Project Status: Renew 5. NOC Type: Renew

6. Ground Water Extraction Permitted:

8. Quantum of ground water recharge(m3/year) --

9. Number of Piezometers (Observation wells) 
to be constructed/ monitored & Monitoring 
mechanism

No. of Piezometers Monitoring Mechanism

Manual DWLR Telemetery

0 0 0 0

* Terms & conditions are at the back of this page.

Ground Water For m3/day   m3/year Valid From Valid Upto

Fresh Water 90.00 27000.00 31/03/2023 30/03/2024

Total 90.00 27000.00 -- --

7. Details of Ground Water Extraction:  Total Existing No.:1 Total Proposed No.:0

DW DCB BW TW DW DCB BW TW

Abstraction Structure* -- -- 1 -- -- -- -- --

*DW - Dug Well;DCB - Dug cum Bore Well;BW - Bore Well;TW - Tube Well;DWLR - Digital Water Level Recorder

Note: This is computer generated certificate, it can be validated by scanning QR code.
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Validity of this NOC shall be subject to compliance of the following mandatory conditions
This NOC for abstraction of ground water, shall be subject to the following terms and conditions

Note: This is computer generated certificate, it can be validated by scanning QR code.
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1. NOC is granted to the applicant on the condition that local government water supply agencies are not able to supply the desired quantity of 
water. In case of supply of water from local agency the applicant shall immediately inform HWRA and reduce the abstraction of ground 
water accordingly.

2. The applicant shall adopt latest water efficient technologies to reduce dependence on ground water resources by 20% in three years.
Compliance report in this regard shall be submitted yearly. The proof of reduction of dependence on ground water shall also be submitted
half yearly i.e., at the time of deposit of water abstraction charges of the second quarter.

3. The applicant abstracting ground water between 100-500 kld shall undertake self-annual water audit and those abstracting ground water
more than 500 kld shall undertake water audit through organisations authorised by Government of India or HWRA and submit audit
reports at the time of renewal of the NOC.

4. Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism
shall be mandatory for industries drawing or proposing to draw more than 500 kld of ground water and Monitoring of water level shall be
done by project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 25 m from the production
well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well wells Detailed guidelines for design
and construction of piezometer is given on the portal. Monthly water level data shall be submitted to the HRWA through the web portal on
quarterly basis.

5. The applicant with red category industries as per Haryana State Pollution Control Board shall store the harvested rainwater in surface
storage tanks for use in the industry and shall not use the harvested rainwater to recharge ground water, further the applicants under this
category shall ensure wellhead protection measures to prevent ground water pollution and will inform the compliance within 3 months.

6. Injection of treated/untreated wastewater/effluents into aquifer system is strictly prohibited.

7. The applicant drawing ground water in safe, semi-critical and critical assessment units shall be required to pay ground water abstraction
charges on quarterly basis, applicable as per Tables 5.3A.

8. The applicant drawing ground water in over-exploited assessment units shall be liable to pay ground water restoration charges on quarterly
basis, applicable as per Tables 5.3 B.

9. All the tube wells/ground water abstraction structures permitted shall be fixed with digital electromagnetic/ultrasonic water meters, by the
industry at its own cost with telemetry system and monthly ground water abstraction data shall be recorded in a logbook. Compliance to
this condition shall be reported within one month from the date of issue of this letter. Daily water meter readings to be recorded in a
dedicated register and shall be submitted on the web portal to HWRA on quarterly basis or through centralized mechanism evolved by
HWRA. The geotag photos of all the flow meters/water meters showing date and coordinates be uploaded on the portal for calculation of
quarterly tariff. Without geotagged photos not showing date and coordinates will not be entertained.

10. The applicant, as per approved proposal, shall implement rainwater harvesting and ground water recharge measures within three months
from the date of issuance of this NOC and undertake periodic maintenance of recharge structures. Photographs (with geo tag only) of the
recharge structures etc. and compliance of completion of construction of the same along with copy of NOC shall be furnished immediately
to the Haryana Water Resources Authority for verification, on the Email ID of the Authority (compliance - hwra@hry.gov.in)

11. The ground water chemical quality shall be monitored twice in a year during pre & post- monsoon period.

12. The monthly ground water level monitoring data in respect of piezometer shall be submitted quarterly to the Haryana Water Resources
Authority on regular basis.

13. The applicant shall ensure proper recycling and reuse, including use for green belt, of wastewater after adequate treatment.

14. In case of renewal, application shall be submitted online within 90 days before the expiry of this NOC and abstraction of ground water,
after expiry of NOC shall be illegal and liable for legal action as per law.

15. The applicant shall seek prior permissions from HWRA for any increase in daily quantum of groundwater abstraction (i.e. more than the
permitted limit in the NOC).

16. Where the applicant granted NOC for abstraction of saline water and the existing well(s) is/are yielding fresh water, the same shall be
sealed and new tube well(s) tapping saline water shall be constructed within 3 months of the issuance of NOC or from the date of seal of
the fresh water tube well, as the case may be. The applicant shall be also ensuring safe disposal of saline residue, if any.

17. The applicant shall comply with the provisions of the Haryana Water Resources (Conservation, Regulation and Management) Authority
Act, 2020, Rules, regulations, guidelines and directions issued thereunder. Non-compliance of these provisions shall be liable for the
penalty as per the provisions of the Act, rules and regulations, guidelines and directions issued thereunder.

18. The applicant shall ensure the 100% reuse for non potable usage of self generated waste water after due treatment. He shall also
ensure to reuse for non potable usage the Treated Waste Water (other than self generated) as per application and NOC terms &
conditions

19. Since, this NOC has been issued on the basis of self-assessment by the applicant and without any site inspection, hence the Authority may
inspect the site/unit and documents at any time. In case any material difference is found in the information submitted and the site
conditions or documents, the Authority may suspend the NOC granted immediately and may revoke or modify the NOC after giving a
notice to the applicant.

20. This NOC is subject to prevailing State Government rules/law of Courts orders related to construction of tube well, ground water
withdrawal, construction of recharge or conservation structure/discharge of effluents or any such matters as applicable.

21. The applicant shall comply with the directions/conditions/instructions issued by any Court of law related to the matters concerned with the
Authority.

22. The applicant shall report self-compliance duly signed by authorized person along with authorization letter by e-mail to Haryana Water
Resources Authority quarterly as well as yearly basis after the issuance of NOC.

23. This NOC does not absolve the applicant of his obligation/requirement to obtain the necessary approvals from the statutory and
administrative Authorities/Departments.

24. The issuance of this NOC does not imply that other statutory or administrative clearances shall necessarily be granted to the applicant by
the concerned authorities. The concerned Authorities shall act as per their own procedure.

25. The applicant shall immediately inform the HWRA, if any change in the information provided by the applicant in the application form for
seeking NOC.

26. This NOC shall not absolve the applicant from any penalty/punishment/environment compensation, which may have been imposed or may
be imposed, for abstraction of groundwater during such period, before the issuance of this NOC.

27. In case of non-payment or delayed payment of ground water abstraction/restoration charges, a penal interest @ 18% shall be charged.

28. The necessary compliance shall be submitted to the Authority on the web portal of the Authority i.e. www.hwra.org.in or on the email id
compliance-hwra@hry.gov.in.

29. In case validity period of the CTE/CTO expires during currency period of the NOC, then it will be responsibility of the project proponent
to get it renewed well in time & submit renewed CTE/CTO within month after renewal of CTE/CTO by HSPCB, to HWRA. If the
CTE/CTO has been suspended or rejected, project proponent is required to intimate the same to HWRA within a week of such rejection or
suspension.

30. Applicant to comply IS:10500:2012 standards before use of abstracted ground water for drinking & domestic purposes.

31.

Note: This is computer generated certificate, it can be validated by scanning QR code.
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Note: This is computer generated certificate, it can be validated by scanning QR code.
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CamScanner
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https://v3.camscanner.com/user/download
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https://v3.camscanner.com/user/download


24th May
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Vijay Kumar <vijay.kumar@satramdass.com>

Advance service copies of short reply on behalf of Respondent Nos. 6, 14, 21, 22, 27, 30, 51, 54, 62, 87,
99 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'
1 message

Vijay Kumar <vijay.kumar@satramdass.com> Mon, May 26, 2025 at 3:26 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>
Cc: Chinmay Dubey <chinmay.dubey@satramdass.com>, Shivani Chawla <shivani.chawla@satramdass.com>, Rhythm Katyal
<rhythm.katyal@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>

 Paperbook- NGT Reply- R87 Cennet
Biopharma_Redacted.pdf

 Paperbook-NGT Reply-R99 First Pure
Diet_Redacted.pdf

 Paperbook-NGT REPLY-R54 Babbar_Redacted.pdf

 Paperbook-NGT Reply-R62 Nagpal
Trading_Redacted.pdf

 Paperbook-NGT Reply R51 Eurospa Terry
Tower.pdf

 Paperbook- NGT Reply-R30 Twenty First Centure
Pvt. Ltd. _Redacted.pdf

 Paperbook-NGT Reply-R22 Sanjeev
Enterprises_Redacted.pdf

 Paperbook- NGT Reply-R27 Kohinoor Ribbon
Factory_Redacted.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 6, 14, 21, 22, 27, 30, 51, 54, 62, 87, 99 in O.A. No. 622/2024 titled as 'Varun
Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager 

8A Sagar Apartment
6 Tilak Marg
New Delhi - 110001
Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations 

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged information. If you are not the
intended recipient, any disclosure, copying, use, or distribution of the information included in this message and any attachments is prohibited. If you
have received this communication in error, please notify us by reply e-mail and immediately and permanently delete this message and any attachments.
Thank you." 

3 attachments

Paperbook-NGT Reply- R6 Shree Gopal_Redacted.pdf
6873K

Paperbook-NGT Reply-R14 Budh Singh_Redacted.pdf
12205K

Paperbook-NGT REPLY-R21 KUCHAL.pdf
3438K
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https://drive.google.com/file/d/1MgAT4IwXbuUQFO-QpciFagB_BxQgvWfg/view?usp=drive_web
https://drive.google.com/file/d/1pHo57Z2x1jgivMg5-buZGY7GGvP_qfoF/view?usp=drive_web
https://drive.google.com/file/d/1jvCAa1MKugLsxWHFDJxk-Eeg8AsY1bAy/view?usp=drive_web
https://drive.google.com/file/d/1m7hAyEgYOg4tuboUnbH8pxG8cVOOz1K0/view?usp=drive_web
https://drive.google.com/file/d/1Q4xQRfvs7k_qpBEnrdyb1eVS88U6WGz4/view?usp=drive_web
https://drive.google.com/file/d/14Mc0BXcpUf2qIixCiV-Q2ewGwXIjlEvB/view?usp=drive_web
https://drive.google.com/file/d/19HVjKPDvTsMGYPK-f47K0Hjqtx8GAIvG/view?usp=drive_web
https://drive.google.com/file/d/1OUa1Afxcw73z0b5kY4tkI55OHgVgKC2E/view?usp=drive_web
mailto:archna.yadav@satramdass.com
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1970c0597c75eacf&attid=0.1&disp=attd&realattid=f_mb4wrv4s0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1970c0597c75eacf&attid=0.1&disp=attd&realattid=f_mb4wrv4s0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1970c0597c75eacf&attid=0.2&disp=attd&realattid=f_mb4ws7ur1&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1970c0597c75eacf&attid=0.2&disp=attd&realattid=f_mb4ws7ur1&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1970c0597c75eacf&attid=0.3&disp=attd&realattid=f_mb4wslgk2&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=1970c0597c75eacf&attid=0.3&disp=attd&realattid=f_mb4wslgk2&safe=1&zw
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